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CERED www.mstcecommerce.com/eprocn UR Register as Vendor -- Filling up details

and creating own user id and password Submit. For further details, go to Download
Guide / Video / Registration 3fi-T@Tg USThRUT BRI BRI | 483} &l USIep0] HIH HRA &
SR AU 7T SHT H 31 ol &1 GfS FH= arel U Riked SFRe s Hd ured g | fanst
1t AR & AT T, HTIT MSTC / RBI T 3-C8R & HYiRd THT T Ugd AU B |

I fagRur:

a) 983 & foru Judh afed (THTIERM):

HO Central Help Desk: (For vendors)

Phone Number :07969066600

helpdeskho@mstcindia.in (Please mention "HO Helpdesk" as subject while

sending emails)
Availability

9:30 AM to 5:00 PM on all working days for all Technical issues e-Tenders, System
settings etc.


https://www.mstcecommerce.com/eprocn/
https://www.mstcecommerce.com/eprocn/
mailto:helpdeskho@mstcindia.in

7|Page

b) JUS Afdd (THUHACIL) / Contact person (MSTC)
MSTC Technical Help Desk-0361-2221199

Mr. Vijay Narayan Singh Sr. Executive 09909080178

2 Technical Assistance in MSTC|0522-4244702 VRS No- 07969066600
Site

3 Kolkata Head office 03335013220/21/22

c) Contact person at RBI (RO/TE)

ST L, USp, . 71. 9140780681, akankshagupta@rbi.org.in

SIFHAT 1< YT, TgTI® U=, [, 7. 9005742113, anverma@rbi.org.in
BINERED
1. ey siraxgamdny:

fdmo & for deR s Ren ¥fdT s &1 el @ Iopd 8 =

https://www.mstcecommerce.com/eprocn/ U U gl

System Settings Check Status

Status QLT R RS  Download System Settings Guide | Download Certificate

Please Correct the Following Settings:

If You Do Not Have Java Installed, Please Install Java Bonrlosd lova

Based On The Java Version You Have Installed Please
Latest Version: 11 Installed Version:
Download PKI Application
If You Have Java 32 Bit Installed If You Have Java 64 Bit Installed
Download Download

If You Have Installed Both Java And Pki Application, If You Are Using Google Chrome Or Edge: - Open URL
Please Update Browser Settings https://localhost:13591/signservice/getdata And Click To Allow Connections.

If You Are Using Firefox: - Open URL
https://localhost:13591/signservice/getdata And Add Security Exception To Allow Connections.

R Roid §, T8 | WU JaTt USH HI 3R ARBINT} & AW 3R HISH H& (NTASIIMR) 3R
W% &eld & @G & fore 5-fAfaer
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E-tender cannot be accessed after the due date and time mentioned in NIT (Notice
inviting tender).

5 3-Ffaer & Sich

qie: 983 document Iibraryﬁﬁﬁﬁ&ﬂﬁgm%m My menu | Upload Documents
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www.mstcecommerce.com — e-procurement — New Common Portal — Bid Floor

Manager— live event —Selection of the live event— Transaction fee->Common terms-

>Attach Documents->Price Bid wmﬁ%mm@m%ﬁmmsﬁv
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0 I9Y UgW dSR &I ATforfues fAfEw (3R I3 8l) BT HRAT BN 3R I Vg HRAT
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55 a5 B & oI "o W e S T1fu 1 fhR U IR oiF eorl-paRad diet 3R
UIsY fag S 99 81 Sildt 8, Y Setiarar 3=t aefl &t B3 & foIT “Brg-Tdl Jafiwq- s

R fFae SR Igpdr |

dIc/ NOTE - final submissionTR [d@® &1 & &1 "Delete bid" fawed fa@m | afg dex
final submission & ST T g ATl & 3R St B! fhR T aftie ST Tgar g, af
3 "Delete bid" TR fadd H1 AMRT 3R I AR F Fafte ST AT 3R R final
submission TR {qtTch BT MBT|
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3R T8 fob PR 3R 319 7 39-BI3Y HefT 3R I/RWIG Jarsii & forg smae,/fMfaer weqa
B 3R & IqYd B 3R P 7 Y &b Y&l GRT URTWNSD ¥ ¥ gHd a3l 3R FgHl 3R
TMA! IR bR gRT fHT 7T Uard & WaR &R for g

3R Tg fr SheR/dex A ggl Fuffed 2rdf ok fAfdar axarasi (@R 111, 3w 3R 39®
Ieiem) & g wdf o i g galt gRT Ifaa iR 8ifdd U § WieR forar mar §
(o @ it &1 Ife® U ¥ 39S 918 "Iad Udl" & U H eid frar mar §) & sidfiH
gt ok ot & aftfa it ik fAfder TwaEs @RI v, Sw® 3R IUF Ieq) o
e sl & favga qrR o wnfiyd &rdf &, 3 Fuifa Sefia o=, 3 Puffea i
& SRIER 7 T 3= XM o I dgd &g B (P18 3 a8 "I SHae AR & U
e ia farar simemm) wR fefed s IR edfd ad &1 6 |
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39 39 W & & 4 URERS Jgafd -1 8 a4T FErgaR aivon &1 9t 21

1. HeR 9 GRI 9F & HIATAT Y b1 gER! HfoTd TR 31T ¥ Feild i § ue 37-8189
SOl BT JeieH 3R I BT R YR Refd §, 8-9, faft T, M TR, s
226010 H T fafcET Pt gERl HivTd IR Teh W% o5EH &1 TeeH 3R Tarad &, ford
3T "I URIR" Dl SITu |

2. 39% §1¢ ot Ht fAfed 8 SUF 31elF, FewR & d& YeeH gRI Iad IR H ASH SR
&S TaM P SrTALT < ST g1 U, A 3a=ad g dl dex & oF & uRER H !
3T T ¥ AW 3R T e I & oIt HgT oI Yohdl 71 38 = H 01 30d 2025
T 31 A1 2026 AH 12 HeH BI 3@y & fog fean Sem, o §% & fdos W eifdwan ol
T 1 3afy & il T R T TP ay 1§ GRT IS THY o aTell 3 BIct 3afy &
forg aodt geufa T IgrT S T 8, S ey 31afy & SR Ffderedl gRT e &1 18
oo Jarsii & e 3R ufaHial & Biea® 3R So gRT fed ards/Ag Iftfd o
RGO STRT SR SIS BT TAHIBRUT S9! DA R BT o IR HRRAM & gl
gl & o URMAYE 3rafty fordT PR T I@i g, & fog wgafd g3 ot 8iR WieR fosar
T g1 idtens QSuHiedr Yoo Yadih) Yo e I & IR 8| 39 Jay § o gRT fern
T pis off v sifew, Fuifaes iR SHaR/FeR W TSR Bl

3. 398 fAfgd Faml ik 9df & 31, PR BT Had I7-818Y AES 3R TTH Bl Iam
BT TSR BT 3R 390 Ffed Bt +ff 919 B FeR & ua & Iod IR & Jay A
fpRER], AR, uel, Ay a1 febddt Hf gpR & fgd & Joi & &9 I gl J+1 ST |

4. FeR 9% & gt B fRadl iR I gRT eféa o faAl #f SiudSieR 3R wIh St
TAT | I SNTASIIR 3R TH HeH P T T & SR G QT ST o b o
eRT gAg-97g WR Ayifd far |

5. 3TASIAR H HISH IR B & [ 34 1 AR seb gRT UTAYfel 1 ST | 719 T Bl
3! FRUTY § 3T R BT By g1 WIH b § T uerd, 97 uerdf 8iR S dar
HRA & foTT HeR DI 30 ATH TR A0S T BRI B HaRIT B! I SR 3T Td
IR aIfoIfSae Tadslt 1 Rftea &1 Fafird simgfd gRfdd st enft oik 19 Sier &1 Al
YA AT BRTT | ShaR/BeR SIeR Bl TITd THY Ud TSR o 719 P e 3R iy
3myfef gRfad B SR T Ft B B R Ibfus Tl B IR BT SR/
foraft oY ST & R/ ma 3ife &1 Ah & forg 1 Rfthat o1 Igla iR Haferd Hrd 9
Req rana /At aenfie Saxaddrel &1 U o34 & g forieR g1 59 SfaraT, od
1t aawaed g, Tt T @ Jefta axgeit o Fafta afdRinmma ft e gr1 &t S




18| Page

IRT | FARAT/ARTEd TR 89 T Td HeR gRT a8+ foar Sre|

6. 9% SHAR/HCR B! W15 &b IUB, foifl, URd, Teiie U, Mhorey, ST WioR, few
IR, ATeR HaR, U 3R fasTelt Iuas HRIE | 3 footelt @ fihfd iR IusHron &1 Ifd
TP T FHTAT ST 3R SHeR B 3T AT WR Fafid 0 T 390! ThTs/IBRTTG BT
BN 32 aleR & oy s%auTa fpy o a1t faiféhs AieH @) AN ddhaR/deR & a8
HR GRT | SHaR BI UMY IR foeTelt BT ITANT I TR e TiEd &1 8|

7. foig T 06 o ik awgait o1 TamoH e gRT fet off I fomar o Taar § iR afe
P13 g% HH I1 TG TT ¢l §3 UTS Il ©, df PeR U 9l Pt aRdfdd Hid & AR
Yl B ST | S T B UR Hex i 3 9y 3! fRufy & d & arag vt g,
YT I ARATAH BT dhexR DI YA P o+ arel! A I wTe off Saeft|

8. TS DI &X o U8 YT 1 R 3 SUASTISMR 3R W & dg g § ugd S
&, foraH, S 9 B BT &7 S b 81 ST MU hlbl/beer! 3Mfa Bi Ht 9t
forar ST 1Rt iR 3% Ifud a8l F SR a3 dyde 3@ o1 a1feu | HeR &l 30 Td
TR 33} TUraT aTell Yhls ATt AT 8T Pexk @1 g8 W YAd =1 8 fob o gt
DIz Wt W yerd SiR FerT It foA St ¥ Fueran o wnfeu | faneht off ave 1 s gan
HTH T aR] 1o/ AUl & el bl ofiFT dTe T 3R 7 81 35 A% [l ST 91fgy
3R T 8 ITH TSBTS HI ST AW

10. ISR P U HHAMRA! B IFId If, TwM, AU 3R TR T IUAK HIA Bl
HER B Jg AT BT 8T b dp & ISP gRT o1 9t HHaRt 18 a9 § i smyg
& gl

11. R B & T §F B U & IR Iad IRIWR H HISH Fe&f, WIh dreH, Yad 3R
3% HaT D IR ATd WR I & HH, 4TS 3R Fa 44 & R B I 3R RIS
fRUTT & T RN HTHIRT BT ATRATS/ATerd AT & HRUT G aTell TR SHaR P
3T d W A1 gl

12. SHER T3 3R WIH HeH & IY-T1Y ARS/Bed & 3I-UN & R DI A 3R
gorafeyd fRufd & AT SR 7 &5 &1 ITs 3R UIaT T & o siss feesie &1 3uanT
BT | ST Cad 3R AT Tod DI T 3R W3 AP q Piel I Jad QT 8N | SHER
ST 2ad WR 3T U 3R Ifad SR & fox] TR A & 3farar ST gfd & TR
£ clad o Ui It o) fhR J g o3 & for SR 8 d%haR s st ot
HHARY/CTH/BHRIR DI ARSI AT IUD fhdt 58 DI AR 5=l & [ ITIRT H=A
&1 SrFAfT Tt <M dF F fHd ot sifpa st & forw fonslt +ft g @™ a1 I
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Tt fe BT FR&01 BT el BT ohexx I8 GHTAd ST [ Hear], i, ga- Sfe,
o 1 3R T yardf R o €, T diydd It 6T 70 ¢ 3R $ieb § s 3@ MU B

13. R, 96 W By <l s1ot fom, @rer uerdf, O SR Sieru &t dart SR foet §
Tefdrd TRuTferesT 3R 3= faffadl, gt SR Iu-fuHl &1 uras BT iR HeR & 3(uA
IH Y 3R HeR & AT WTd R 3aH A4 3R RIAC U HIM| 390 H1s g aH
R HeR DI R Foriert grft|

14. HeX B G} T A, W1 U, UaeTd SR 3= aafl & Wes diidh 9 ¢ he-R|
o T I

15. PR B! ARG, TR, HIoH &F, WIH HeH, I Hell J Hol o & g Ifad
H G IUAS HIAT BN IUT db URIR F U T T8 &1 qid g &1 AT W
30 Td TR H=AT BT

16. 96 T TR SH a1 Yo 3= 0reT 3R e aram g, S Sl @) 8ik
HUAIRAT B HE T & oy Wreaiee A (3ot Tgafe § W & 31ef) & SrfaR
BT YA o T faet STHT d G0 GEA1aiRd B Dl fordt o qryf Fadt foban i s
9% & SUFHd SHRABRT & UM dHeH/ards BT FRIEU H 3R a8t ¥ ot ot @rer wmwh
1 Ug yerd, S 3@ g B IUHT & AN Suged HIHT Il 8, &1 g2 &1 a1 & &1
fYBR BT 3R PHe AR T TSI T ura S| FfdeT & S | & SIgaR HisH
IR &R & 1T Had 3= TuiaHT drelt sies I, faRm &1 9w iR afewrdt &1 &
JUTNT foat ST =1fe | Afeorat, g, Aean, Hed, fid, 38, va 3i1fe St =t W arut
% P A & IR AN SR 3! ora &1 WIS o A1fel| Ueh SR AT o
AT dd QIERT AT 81 fobdT ST | HISH B GITRT SIAHT g1 [T ST | HISH dhdd
ATIST/HeH B IS T B UHAT SITE | HeR d1eR U dIR A7 UHT g3 Hig Ul 1o &1
AT | HeR DI Tg FHATHT BT gH1 fF HiAeR! o §9+ & fore swama fou
WH e a9 3R 3 Fo-1 BT ST WMHIERT HIvH U iR WRad & fog =
far smu|

The food served in the Bank shall be of high quality and taste, as per the weekly menu

17. T Uerf &1 AT, T0raT 3R YGdl & Yoy § g J0T 3 AHD! DI §-7¢ 9T SITE|
G HHAR W Uardf & TaRT 3R gSfelT, Tt g HioH 3R &¢ §U hd R |
WT5dl & I HHH! B I11E I[N | THET UbH 3R TTe USIf B dhled BT B B ard
HHRAY &) AfediTd W3 dl 3R hTs BT I TR S1E IGT g |

18. A8 Bl Ud® HIVIA TR RITUT OId MYH T3] F T I o1 # HRBR 14 diotal R
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U 9 & AYBTNTT P STH TR TUT 31T TR} oI 93!, T e W Iudsy BT
BRI

19. YA WIS STYR TR fHa1 ST @13 3R Yia™ =61 fhar Sem) | Siuasiem sk
WP e & ol e P 718 Jarsil F Fefid SHud! &1 YTaF o6 gRT dhexx &I fbar
S| R DI el gxarasit & A foId ST 1 SR I ST He - & gaR Iwie a1
ITY Ugd STHT ST 8T | YT Had NEFT/RTGS I9d o J1ed I, gt Amma & guf fad
STHT R Bt ARG ¥ 9 a1 & ofiar oIk fopan Stme, | ey, iR iR fRrem SuaR
(SIIT AR ) 3R WBHR GRT JHI-THT TR Y 7Y forat off o/ R bl Smaar siffaam
& TR HId W HIe form S|

20. HER U YA & Jae J i Ht smafd Yaq &1 fafy § 10 i & iRk d& & e
# a1 aohdr g1 afe Fuiia orafdr & iR Tt 1 smufcy vt =&t gt €, o I8 | S
% YT & Ty & H1s I 781 g

21. 9% & U $eR J Bis 1 IR, o IF FeR a1 I9d HHATRA! a1 Tolel oI fhdl g
I ATRATE! & SR, Yaferd 1A & d8d YITaH 1 & ol a1 8H1 IS, &l heR J
I 37aT I ¢4 fodll  Held R BT ghaRr sl

22. IEY DT UG A7 T ¥ Jd FHIG TR, HexR W BT 3R S0 HHATNGT B IRIR I
YT 319 Gt JrA Bl §eT T, 3UUT S R Bl hig MR ey fou fo1, HeR &1 anTd
3R SRAH TR U1 B BT §HER BT

23. 3NTASISMR 3R WIH HeH I o folE dhexx & a1 1 I8 3rae afaaiTd Uahfd &1
8 3R 39 HeR gRI fordlt 3 cafdd &1 |IgT 1 gRaiaiRd o} bl off Tehdl § | Ife U fora
SIA1 8 ot 8 B! o1 foreft gd qamT & Srael &) YA B P SUBR gi|

24. FeR B 39 [INY HTH/HR/ARTSHT BT R d34 & forg 39 gR1 Ao feg s
g Tt AT & Tt AoTgRT B HEgR BT YITAH S &R WR HRAT G, S AdH HOlge!
fAFTE, 1948 & ded MUiRd G T &H 81 g a1 IW HTASRT AT & dgd Fiey
TGS GIAUT3T 1 ITAT GHAT BT 1T S AT, FIFRI B! HHART Hfa
At ok fafay uraum sifdfFam, 1952 & SUR HHART yfasy (Y, S99 sifdfAaw, 1965
& YA & TR ST 3R/ ATHI 3R 3TN AfATH, 1948 & ded STSMS (ST
1t a7 8 oo ST =nfeu | Suqss &t Sufufa §, ShaR & HHART gaiaen Sfafam,
1923 & q8d HIFIR G3TGST STAT S ST BT Haxel o1 ANfed | Fd NHTH Shar gRI
g+ o ST | 39 YiTaH! & fore fafad RepTe 3R gxarastt Iad s &1 Ak 3faRTd IR
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T & fore vRqgd forg Saa | foeddt ot qenfaes fTam & TR-SrUeH & 9R | faa +ft
RIHad & T T, SHER & RIH 3R AT R Y B! THK TR & 9P B HADR
IR yfded gHTa STa fo T fod § 39! weld! Bt St ShaR & ool o1 (afoma SR
) SfAfAEH, 1970 SR 3 Tt A AT o Tt denfies UTaeTi &1 uTe H-1 R
XSl 1ed & T H, HeR DI AT Hg M D1 15 TRIG b HHIRId GxdTael URd $HA
g:

o G 3HT ARl gRI faftiad gxaiaiRd dre] A18 &1 3fehcy (Holgyl) e |

e ATE i JufRUfd ISR

TTe] 18 HT STHSATS Y UV A1, THfdbd sidey fqaRur o I

TS ATE HT SUITH & UNUT TTel, SRT AR 81, THfohd sy faaror & Ay |

o TS, SUTUH 3T 3R SIS ! YHI-THY R IR e aIigd & &
07 f&=1i o iR

a1 o1 (8 3R faf o) sififam 1986 & 3UR, 3HaR 18 a¥ I HH 1Y & HAfad &
B TR g QT |

25. HeR MNTASIIR 3R WIh HeH H T THE VM W T RIbEad YRadnT T s
Rrerd SR g4, afe H1s g, ol fhY off bl 3R R 37 ARG YR W AT A
HI 7 ARG TP dF B SNTASIAR STHT B SEHTA B a1 TeTad Teed $I UK (o
ST | HeR ! YAS FRIGRId a1 1d & T8 H IUb gRI B 718 HRarg (o Ht Arar
B) & IR | 9F B! Yfud BT gSHR d & gRT U 7T SN &1 UTe =1 ghm|

26. §% HeR T 3D a1t HHART BT SIS & SR a1 3T g4 arett favat off dle,
gHcT, famaiar a1 shiae &1 g1 & o fSieR =76t gh| Uit die, gele a1 Sitad &1 g1
DT IRUTE & forg Pig 1 Garmas a1 g HeR &1 T FordeRt grft|

27. BT W 96 & PINAT 3R Wt Tl I ¥aT &d GHg fa9 57| g
qT3ST 3R W e gl H U BIgad IforeR M1 SITE | a7 oI ST §HT '9gd ST
3R I SR W e | I fheft 7eH & RN T HISH BT 40% SHTAGINAY/SHHanRa 5
Igd 3T A HH I & B, A SPeR/PeR HI AdT H YR & 1T Her oM g1 afe
50% SHTIBINGT/HHARG! 7 HIoH B 'Tgd @ W HH AT 4l 5, dl 9 faat A o7 3%
A ST T, ST 3ifa T 3R SR & o TRy 81T | Jad M Iad ford & eyl
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T YA BRd 9T aYd DI ST A T 3afy & Sy faa &1 Yae foe1 Ferdl &
U5 g1 foha ST gl €, A b S8 & it & YT | AT R aYe BT gheR gH|

28. SHER/PR B! Ug YAHT HRAT N b MYfef T 7S Wrey At IR Sifdapriea
gR1 FUid AF®! & SuR g1 iR afe forsht +ft T e SRl gRT ®is JAMA!
TN STl 8, O S ShaR gRT I8 3o smerm| §a fanddt off ama & 3%eR &) madt &
HRUI 30T 8 ardt fait ft A a1 €8 FT Y 81 S| @re [auTaaar & SRl g
aral forddt off ufkome & fow SheR/wreR Afadid ©0 ¥ iR I avg ¥ fowier grmi o
3{afe & SR W1 fITaddT g8 &, SUP A ¥ YA I STHR B3 & A4, 9 3H Bl
FHol HRATs (o fh Ifad gug) off = R IS 7|

29. §ciH, HU, IR, FUT, HIh), Hear! 3Nfe B AgH & T SR TH UFT T 33t RE °
1% fordT ST 1R 1 ARG iR et | STHTd fhT o aTal TS & S, Heal, i,
Hd & gaq, for = onfe 9ga 9T SR Yoaafyd g1 a1feu SR 39 ddy o fordlt off TRg &1
ATURATE! & oI HER &8 AT SE, foght MR 3R AR § gR1 Fufia &f et ek
g SPheR & [T ISR G|

30. SHER/HTR B! T AT HAT 8N {6 BT URIR JIs-FuRT T 9T | SHER GRI
R greid Gut Iuwn, fhaaeR, Sd-! &1 T dve ¥ Thls &1 omern, o wieft, 0,
G, Od TG DI §SHAT ST 3R T SR JU HUS F 33! axg UIsT S|

31. §% GRT HeR & HHANRAY/HHAMNRG! DI MARTT AT Iuas gl HRIg S|
SHER/PCR P T T H HHART IJudsy BRI g1, g I9T THR & U H U
SIS 8Td Tgraes 3Mfe =mfde g1 | fpat +f 99 02 W, 01 TeTIe 3R Wre IRl IR
& forw 08 wufda Iuds TRA, dIfh b B TaLIH ISl BT g Iy UseH fbar o1 9 |
TIRI R T SHfABIRAT/HHATNET B TS TP B TSP GRI PIS HRIHH AT fopar
SIdT B, A SPeR & fa1 fpdt sifafed amid & sifafed T & a1 Hiifal &) aH1d s
BN | 3PHaR HT VY HHAmal W guf = g ok 3¢ 9 T w1 &1 -1 =4 & forg
IS ARTERM 3R Fdwr 3| Fafafea fenfadsn &1 Tt @ ure foar o &

(i) SPaR/PeR GRT e HHaR! TR iR Srgvdt aiT 81 AT, foH T Wy 3raT
B, AN 33T 81, TR HIS B, BRI 1 3R 307 B T HI 811 I 3h 3R &l
T G&f g aTfgu|

(i) SPER/PR B 9g-aio | UiRIféra IR U | ar7g A% o1 FHgfda st gri,
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ordt wfafya RrarT geal a1 d&i/b=ia SRRt foxdiia awirseii/a ke Rl St S
T BT S BT AFUA T

(iii) SPER/PCR B! §F T -1 fohT ST aTal 39 HHAIRTT B! T, ST T, 34,
T, Bie! TS IRdd -1 st |

(iv) SPER/HR B! U8 YA BT BN 5 I IHTE BT & ¥ a7 30 JaT & SRM
% -gut gdf, gxam, RR IR <t $iR ugeH v UgA & |

(v) SPAR/PeR BT 3T gRT AT 4wt B JRem A = & forg g+t weforard
JUTT B g quT fored) off iR g & fofu e formieR =7t gl

(vi) SHER/FeR B dF H fHdt +ft Fiiart &) fFged a7 ¥ ugd 9o & % fIGRY
¥ qd Sl ot gRf| gTaiih, 3% & U ShaR GRI 9 & WY I8 & dgd 9
Tu/fAaifoTd foredt ot foRiy SHaRl/aHaR! &1 fomT g HRUT AT SRATHR TR BT HABR
WRREA I

(vii) SHER/HER B 8 g DI YT T 30 GRT d-1d HHATRA! BT fax]d Sgc! e
TR HRAT ST 3R JHY-THY TR St a1 H fopu 17u fpdt oft dearma & aR o d6 &) gfd
HRAT G| He I o S d1C B wrandl o Ay 91 3R 3 gRT fhT 9 aral afd
Feicd! T a1 §IFT ATeT | AT B, SHaR I 6= He - i Ugdll ARG P fHT 7T gearal
& Iy HHATRG! B G TRgd BT M| HHARD BT A Il T I F Tt
STl o o6 o Tafrd sifrerTst o) Tranfees U § uqd foar smem|

(viii) SPER/PHER B Ifer WIH ¥ Yagd TATa RUIE U FH-1 81T qT TR aHrelt
Y Ugd SNTASISMR 3R Wh e H I9b gRT Fgad vt wranal &t faferean sira Rard
30 Y IR UTW 311 g T e foU o1 & U T & iR §F 1 RO URgd et
grft| fordt ot cufad &t Fafecrea T ¥ 3/Erg a1 Sruged Ut OH IR 3HER/HeR Bl
I R Yarsit J g1 8 auT IUP RIM R ITGad UTTRITI Bt HaRIT BT gt | o
TS THY O R SFH-Ar3S HHARE! P feifdred Sid &1 aRIT HIM 9UT SHaR B
T forft ot safad ) it | g 8N ST R e 19 0 ¥ SRIN UrT offdT § 9T 39
R R IUGH UARITIT &1 SIaRIT B gFT | 39 Yot T 9 GRT a8 &1 718 dis H artd
SPER GRI g8 1 onurtt | T Rifeean RUe +ft SPpeR gRI U BHaRt B Fged T o
TR URJd Dl Sl aTgu|

(ix) SPER/PR B Yoy TIH ¥ Jdgd Ty RUlE, TdT YHT0T 3R Ug=i= YA 3nfe &
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¥Y T HAFH XAl T B & d18 R RoTd dF, T3 & Jedd HeIaed
RIVER 3R JRem & Areaw ¥ Gt HHATRG! B UgdH U SR} 63 ) FaeyT HR1 i |

(x) SPER/HeR g AT HT o I R Hivg ITHT DIt HHaRt = &1 grad § 9
B 1 SIS & SR 1§ URIR & 3feR T=feht garstt, ufasfia uerdf, ggoam ofe &1 Ja=
T BT 811 SPER/BeR WY it SR o) ge1 M ot S 31 I H HemR ST 3N 3
7 forelt off TRE O Va1 & AU S/ A1 3Ugad ¢ ShaR/dhexR 8 UHY §& & 39 it
3al & AT &faqfed B ot HHAR! G3HTaen AT a1 I9d dgd HaH! & i fy
ST ahd § 1 39 BRR & 3619 & o1l 39 JAorR | ot off e gy fopedt g an e
& IRUTRGEY <7 G3{1ae! & fardt Hf B a1 Fromt o dgd fby off 9 8 | ShaR/deR
3T HHARAT & IIRfHE 3R 3T IHMT AR & Y- I96 GRT B T3 I /HHIA
& fore +t i R @ formeR gl

(xi) PR A TGAT TG B! § [ a8 HIEIR G3ATGeN AT, 1923 / HHART IT ST
3ITITH, 1948 & TraUTT BT UTa B & o T aRe J PR gl FeR o sifFard
Y Y 30 WG & Gd R TH 'SR GHTIoT Giert/fediTd gaeT Tiera UTed -t
Brfl, S S iR FeR & Tgad AW I (W §& &1 911 Ugd 811 dF & A3 3R T
AT A o1 W HHIR & ey T Tt A B war Bt I T uiferdt @t gat ufa
d% & gAH & o STH B g1t o T & 91§ gRT I dieT faar S|
& e & SR Ud® ghed & Al SR G3fTasT gAdd 2.00 ARG 0T GRTT | HeR
DI 3T I & ford Ay Goft 1A, e, fafamy sk fafray 1 ura &= gl

(xii) SPER/PHeR gRT FAgad T U SIRY/EHH=Ral &1 S HHaal oI ura gaersi
¥ e 318 ifieR/grar 78) BTN SPeR & HHIRY! BT S & Y His HHARI- Ve
7 WH-Vass &Y T8l 811 HeR T8 Ia- <dl ¢ fb a8 U= gRT ged wHaial & a8
WY R S b T R b HHART § 3R ITHT 96 3R HRAH RoTd 9 & fasg PIs gral
T8l g

(i) BB P T8 GIAAT BT T

(@) b ERT SPER/BeR Bl IR fHu gt Ay, feenfAdwr ok fafRdwr $Her gr
30 HHAIRAT 3R H1fHen! BT WF 3R THIE U § Gfd fy I &;

(@) SHGR/HER & HHATAT 3R Biticp! gRTaHT SR, fe=mAgar sk fafd=i &1 et
J UTer fHam S drfe HRda Roid § ot Ufagt IR &is 3= 7 31U
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(T) SHER/DHTR 3IR/AT ISP HHARAT HR/AT B B Bl 1t HRATS HISGT BT 3R
faf el o1 Ieeta el BT | ShaR/dHex fhdl 1t T8 FHAR! I HH W Ta! 12 o
MR gRYH B 3R fores RIars ST Uad TRl & U ®is Rierad oo 81|

32, T3S 3R B had SHfBTRAY/BHREl B ITIIT P T 1 3R ST Jara- &g
1=, YR Red d%, TES, SR 396 gRT fafdad sified 3= 1Al & qdden
3R 0 & 31T BT PR db TRIR & T1eR fhall 3T WM R FHeR gRT Irferd
TRIF/HET T R & 35 ¥ §F gRI U 1 718 Jfaursii &1 dy ISTH HoH TR
cRkczll

33. HeR I UNIR BT ITANT A I P TS & T fordl 3 I & forw gt
HUT 3R 9 8 98 dF & yeed $t fafad gd srufa & fomr I uReR # faxft off R a1
SIRT A1 R uRaeH a1 uRad ST a1 B SISl |

34, 3HfSTRAT o feTT WU HaTY UG DR o1 Yoo Uil fard Ul UIeH & YR TR BT
Y F1 3faf F R o N i BT PIs IRY d gRT WpR =81 fvar smem|

35. HeR & gt B feaw! & e & H S HHamal &) QUM Jard UeH Bt g1t
U T Yo HHART GRT 984 b1 STE 3R sl Hd Ble/Ade & 0 H YIdH
3T ST | e & & e A/eR 3y 11l H TR Bl

36. 9b & IYPRT 3R 3 TS AY & 18R F AW T HISH 3R STAUH & IUHNT & forg
AW/ BT IUANT B & §HER il

37. 9% fhdft ft aRE 9, FeR gRT Iad TRIWR T W 17T Bkt a1 fpddt 3 Jri= a1 o &
foreht off T & fo foTeR 78 BT | heR Bl B, Hear], <o o, THT UHMH &
T 3R 3T YA S WU JaTE YSH - & T 3Mawgs 3R 30férd g, S gRT ot
AT TR IUA] HRIY ST, et Ui exR ®I UeH Bt St | dexx Geft aegasii o) gh=m
TP, W, W 3R Hafyd 0 H T 3R I8 [AT| HeR B I & T3 axg3it &
Wb B! Gt T1Y TG SRt STANT A TG xg3fl, I ge-%e 3R ge-e / TH H
& PR STHANT 1 Ib! I3, Al Bis 51, fed e BT WY fIaR0T gl U U T faavwn
AL DI 10 IRIG TP 8 B U T Siew, forest fa 4 Gt § ad gU o &
3iRra IBRY gRT Sid Bt STE|

38. g¢-Fe I Ifqd 1 9% & @1 S| A HFeR & HHARG! GRT IUSRUT, e,
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PHIH! 3R HeeR! DI ATURATR] T TAd dR1db U gSIeHT & HRUI Ce-Te BIdl &, Al HeR &l
Wt Te-e & Iay W Of AT 98 At gt

39. HER DI 91G B IS IR TTY/IUAK FRIY A I STgaiy Wi 3R 3T TS
SUARUT ¥ B dl g ar afd enfd & fou bR R g S8R dF &
TRE/MIaRATIA/ & 1TSS AN I BT SHABR g

40. PR YA TT 370 HHATRET 1 Tolel o 3R I fordt oft wrd a1 g & RO Iod IR
3R/AT d% ! YUY (DT R DI STIRT B 1 AN §) BT 8T bl ot T o
&fd & fore IR 81T SiR ST HRUTS S| Ifed ge-Te a1 Tt 3= &ffa a1 g1, S
3T B g1 PR F A0 I W 3 Nidaal ((FUb gRT 1 15 I IR iR G
HraeTiat o STav]E) & HRUI 81 Gl §, I Fe 4l SEh |

41, HeR et off TRE T dF & TeeH gRT 3o 3R ¥ faftraq sifvepd forht afda/afaai
B Iad URIR H U B3, AY 3MR/A1 I9H by a1 fohargad o1 Afleror & aut 1
HRFd, uRad= a1 ufad= 3 & Tal AB |

42. §% 30 WP RGN & T1erm 9 el off i s, Y &, HioH %, W
M, I Hef, Hea! AR BIbT, W AT 3N1fe BT g Siid BT, difds Tesdl, HioH
DI TUIGI, HHATRT BT RIVEAR, FaT &1 06, SUBRUN BT I@WNd 31fe AT fovar o
I& | T T & AR T IR 3R PIg b UTs Il & dl xR & afsd far smem|
Tt I B A 31 BRAT HeR B OGR! g1 3R T8 Ib SIRT UTS STt § < Sferd A
TR ST

43. 8 3SY HeR & fearierdr 811 a1 HeR gRT 3 AeRI & A1y bt gueiia/gamas
T Uax FA Pt T H IO B W FeR & U=/ HH & &g 84 o Rufa & ay
IRINVGRY, dF BT TRt & oiefiH, T Y & d8d HeR & AABRI & THER g 3R
3 IR off 981 <1Ica Bi7, O 34 3eY & ded heR W &

44. fE SHER 39 gey H Ffga foreht ot o 3 =1 &1 Secio ol § A1 8 &I g &
TR TATE UM A H fawhd Igal g, ) 9 & Ui {31 Pl RO §dd Th HgH Bl
fofea Fife <7 & 918 3geY &1 AT H3 HI [dbed RN | gTalids, Shar 12 AgH B
I A I g9 T Ued SIa DI JHI B3 BT 8HaR el gl 3R Tfe s gR1 Iad
3 F T I TG ST 8, <l ShaR foiRad H o9 HEH &1 Jd e i s &l
T HR qhT ¢ |

45. 3 Y B! FHIGT IT ITY UeA &, HeR 3R HeR & Th/HHARY/BHART 3R Tole
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U fT U IRIR 31 Wielt B 37, gTaifh, HeR Y Iad TRIR 3R I YT §F ot
ufy ol fasdt 1ff IRE 9 IS JHaH gt fod1, 39 Hefid WeR, i, dias, Hearl,
o 3R 3T A geM T fUHR SR

46. 8 THA B3 & [t e I50 WMBR/H% WBHR & Al ffaml/erT, dfafd, ol
3R fafodl & dga srawas qut raum™i &1 ura &um| e of 9 & Amd | R
3ol g1 ITURGHT I 3R Ul gl o foy FTHIGR 81T | 9% % TRPR 1 AT IRBR R
JOR foru U foeadt oft 1A, Tfafd o oy ok fafFams & vraeri &1 ura &R | ot oft
I& & o FOTHER 781 81T exx 3 YgHld o9ad &1 ¢ [ a8 HHBR afaen HAfaH,
1923 / HHART T oA SifAfom, 1948, srgay o (Afada iR I=qem) iffAam, 1970
3R A\ Hoigy! TATaH 1948, ST, 1w, STHSHTS, T 3M1E & UTGUT! 6T UTe Hx
& fore RIeR R 9IR afe e gR1 37 it 3iR S & bt ot Uraem &1 Seered
forar <A § < I 39 forw orieR 18t 8| df rewr gRT Raifra svaial @) a99
(UTE T 3V FY F) & YIaH & fore Rrder 18t ghmi

47. SHER GRI 3IEY & d8d B! BT Ul HRd I FHl & e & HRU §F R
e 7Y R oft A & o §% & afagfd &<t gRftl SheR YR Rold d& &I
frafeiaa & favs afagfd s iR afgid & @
o ®T & e & SR A1 IYP HRUT fhdl TR Uef 1 g8 o a1 Jufy o
gIf/&fa ¥ IUd B3 el
o ® P (e & GRM SheR gRI FaIfd 4fie! o gu Jear/afa I Iad
CIERNKEAC)

o R HUB/%H BT, STHINE, g 3f & SFue 7 H S SR DS
CACI

48. g TgAd B3 § [ 5T THgid & 1Y Ay e |, 11 3R 111 $9 JHSid &1 SHUF 31 g
TUT GHSIT & UHR Iad ey H Sfcarad ol 3R =l &1 ured &l |

48. 3T Y 3R ITP! Ufd TR WY SYCT HeR gRT I8 HI e | Jd Ufd § & g9
T SR Ufd PR & U T

49. U8 gl B3 & [ 30 SR H gt +t 5o &1 Iera fovan T g, 39 URd o dap
ot =i & iR et ot URdrg Roid d& &1 Ieara v T 5, 39 o off =nfia g |

50. §6 H WU JATE T H3A & o8 0 Bt Ufdgfd & T HewR gR1 URdd fod & i
T TR S TAfTd B B Heldl B S | Fid IR Held (hT T D & A8 H HeR D
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3T HIH 16A STRY fHaT ST |

51. HeR DI 3T Y P -1, 11l 3R U 2 (=g aiferan) & Feila =F siR 99 &
IR GIUER &1 HIoH/AR Iuds] HRAT 81| HH-HH FeR BT 38 B & IR 3R
F-F dF & ST & STIR U ST R

52. gfe fopdll fe FeR o Iudsy B T gAY B 3R db 7 39 918X A TSI g 1 39
39 & &9 BT FA AT 3R HeR DI 3 & P g BT 3R HeX Y agd a1 S|

53. ST 3R ANT: SHER/HeR B 3R I AT & forat f fFam oik wraf & oo
g1 fawad & fRufd § d& &1 fom fedt yafte &, Idher/de® & SiH 3R A )R
B o/ dHfUS Toit & ATHH J HIH HRAM BT HYDHR RN §&F GRT a8 1 T8
Sffafved ATd, 811, A B3 B, SHER/PeR I TYA &1 SETh |

54, IUFIH:

F. R B "SRRG W AlRas &1 99 Idisd Qisym, vy 3R fHarun sifyfaas,
2013" & UIGYTT & guT 3FUTeH &1 O et ot ghftl §% aReR & oue HHat &
e 19 It ! frah off R & Ava § HeR gRI e d siidRe Rierd aftifa
& gAY RIBrId gof B ST 3R a8 Rierad & Jay 7 Iad faH & dgd Ifed SrRars

R |

9. % & frd) ft Rt & favg PR & fHa ot difsa et gr1 ot 715 9 Il
o1 FRIBTId &1 I S gRI TIfd &y fRreraa afifa gry foran s

1. Afe T & HeR S HHAR! WM 81 al beR &I foodl off Aifse arfayfd & fog Iarerh
8T BT, ISTER0 & T 96 & HHIRY B! 2T Dig Hifge Ied, Tl FeR & FHAR! gRI
g fear arferd 8 Sirdi B

g, HeR U HHANT! B IR W IH IdTeH $I AU 3R &I gef & IR o
fR1féra w3 & fore foieR g |

. HeR ®! 9F URWR T S 3q Fgad 30 SHaIREl &1 3T et Suasd ST gt |

* 2 AT Pt URT 4 & 1Y UfET URT 6 & IR, A fdiadr & fore gg sifFard g fb
Ig 310 10 T I 3w HHATRA! & [o1g T "3iaRe RIGrRd Qi &1 7684 HX | I
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FAFTH B} URT 6 F STIR, 39 STa} & rY-T1Y, Ig Uy fvar mar g i afe sialke
Rreraa giHfa &1 7Te+ 8t fbar srar 8, a1 =i Rierad afifar Sher/wsd & sriwd
R "HRRT R Afasi & a9 IdieT Qsym, vy iR Faro sifafaas, 2013 &
Iufadl & guf SrgureH & e foeR ghfti felt off et & faas d aReR & 94
IafieT ¥ Gefdd w18 ff Rrera siale Riema afifa & wwer uvgd o S @it 3R
SHER/To! Iad SATFIH & AR Rierad R Ifd ®Rars S|

T, AR AA-Tg-AuIga] AoRex (10 XVII 3R XVIll) & I\Wd & o T, T8 Y 91
(Faf e Sik I=gem) W, 1971 @fuasme fFom) & faw 78 (1) @ & dgd fafka & fe
A SHAR, HOIGR! IoReR I AR Id-Tg-Holge! IoreR TR 9 Hafdd ufafdal & qrdef
Tefdd sl & gxater a1 8iS &1 A== ( o off Aer 8Y) U & SR ufafdar &t
SPHER 1 ISP SHfpd UMY P SeneRl gRT YA fosar e SR faw 73 # i 71U
Rib ¥ U™ el & 3ifipd Uldie gRT 4t faftrad ganforg foan s Hiuesmy
fad & o 73 7 T wray™ | fob wu e & siftied ufafafe, Torgs Iforer a1 AR
RAd-Tg-Hoigel Ie” o +f Arger 8Y) H ufafdal & ofd o 3/uA exd1eR & ded Uh JHIul
= FgfoRed oy & ool S -

YOI T ST § o icr TR ...... § qRTs 715 TR BT YA Jaifd HHART Bl Ay
SURITAH ..o 2 I R gl

54. ¥: S Y & I oI AR T ST & Bleax Gl (@1 ey R, T afdd
B, YT HR TS A I | HeR db B U fSat/ma H H1d 3R Ja1 HR UgaH ]
(CNTICIATST) BT ICG B HeR §P DI SHIHCIANIU USDHRU & Fae H gearaoil
1T IR DM | §F GRT AR T TR HeR B S @Y ey & fdifd ueH & 18
91 IR AN & YA &1 GHTT Gaiferd STl & vRdd &3 81| afg dexR fad & ang
IR, Yeob, W Yeob AT R | fId I8 B, Al §b gRT ISP qIE g ardl WIHR
ol far S| SR MUY, 1961 & AR, ARL B ! Hid W &1 PIc o sme
3R S GRT HeR HI 39F fofT T TH10r U SR} foar Smaem|
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TP e WEY §F o 30 Wied SUBRT iR FeR & A1eH ¥ q@13, # SR fad
fa, 118 3R 9 & TR gEIER BT B

BERERHIERED
TETS B PR GRI L& A=t fewe, WRAR RoTd 3o
AT Bl 3R T gxanela
il &t Iufufa | il &t Iufufa |
BXdI&R BXdl&R
CIE| e
qdr qdr

f&iep faiep
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vus il

AU 3SR Ug fafrp 2rd

1. E-Tenders are invited from reputed and well-established Catering Contractors/hoteliers
for providing in-house maintenance and catering services at Reserve Bank India, Vipin
Khand, Gomti Nagar, Lucknow 226010, initially for a period of twelve months starting from
Apr 01, 2025 and based on the performance of the service provider, the contract can be
extended annually at the discretion of the Bank or any such period as decided by the
Bank but in any case, it can not be extended further beyond two years. E-Tenders
comprising duly filled in details of both Part-l1 and Part Il specifications of the tender should
be uploaded in MSTC website under RBI portal not later than 02:00 PM on March 05,
2025.

2. Only those tenderers who fulfill the following pre-qualification criteria are eligible to
apply for the tender for providing catering services and maintenance of Officers’ Lounge
and Dining Room & Staff Canteen at Reserve Bank of India, Vipin Khand, Gomti Nagar,
Lucknow 226010: -

PRE-QUALIFICATION CRITERIA

3.Tenderers should have minimum five years of experience in the field of hospitality and
catering during last five years ending February 28, 2025 with either three similar
completed works each costing not less than the amount equal to 40% of the estimated
cost i.e 40% of Rs.41.20 lakh equals to Rs.16.48 lakh or Two similar completed works
each costing not less than the amount equal to 50% of the estimated cost i.e 50% of
Rs.41.20 lakh equals to Rs.20.60 lakh or One similar work costing not less than the
amount equal to 80% of the estimated cost i.e 80% of Rs.41.20 lakh equals to Rs.32.96
lakh.The above experience will be counted for providing catering facilities in
restaurants/government/public/private sector undertakings where the minimum number
of persons was at least three hundred. Catering & Maintenance services provided in
VoF/THH/OLDR of Reserve Bank of India will also be considered as eligible experience
for the above purposes.

3.1 Tenderers should have the requisite License / Certificate by the Government to carry
out the catering business including all the clearances from the statutory bodies. (duly
supported by documentary evidence).

3.2 The bidder is required to upload the following details.

(a) Details of work above carried out by the bidder as mentioned in para 3 during last 5
years regarding amount, period of the contracts along with the name, address and contact
details of clients as per the format given in Annexure-V (if the work is still in progress).

(b) Certificates from the clients (restricted to a maximum of three clients) for having
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rendered satisfactory service to them by the bidder, during the last five years as per the
format given in Annexure VI (If the work has already been completed).

(c) The Bidder shall have a minimum annual turnover of Rs 41.20 lakh per year for the
last three financial years (i.e. 2021-22, 2022-23 & 2023-24 duly supported by audited or
CA certified statement of accounts/ Income tax return certificates/ Assessment order /
Balance sheet

(d) Documentary evidence in support of having deposited the Earnest Money Deposit
(EMD) amounting Rs.82,400.00 (Rupees Eighty Two Thousand Four Hundred only).

(e) The bidder shall be based at Lucknow or should have his/her own office/establishment
at Lucknow/Kanpur (to be supported by documentary evidence).

(f) The bidder should not have rescinded/abandoned any contract awarded by any of his
clients before the expiry of prescribed period of contract. The bidder shall give details of
all disputes he/she had with his/her clients and furnish the status thereof, in the absence
of the same a declaration to that effect to be furnished in Annexure VIII.

(g) The bidder shall have applicable and valid registrations with statutory authorities
constituted for Labour Welfare and for other purposes such as ESI, EPF, PAN, GST,
Licensing of Food Establishments, FSSAI etc., and shall submit details of the same in
Annexure IV and should also upload documentary evidence to this effect.

(h) The Bidder shall have his bank account in a scheduled commercial bank and should
submit proof for the same.

4. Track record of the bidder shall be clean without any involvement in illegal activities or
financial frauds. There shall not be any case with the Police/ Court/ Regulatory authorities
against the bidder. The bidder must not have been prosecuted or suffered any penalty for
violation of any statutory laws by any Authority.

5. The bidder must not have been suspended / delisted / blacklisted by any organization
including any office of Reserve Bank of India, on any grounds.

6. If the performance of the bidder is / has been found to be unsatisfactory for any
reasons, whatsoever, in any organization including Reserve Bank of India then the Bank
reserves the right to reject the bids submitted by such bidder.

7. Tenderers who qualify as above will only be eligible to tender for the work. A tender
submitted by a firm, without uploading the above documents/details will be liable to be
rejected.

8. PRE-BID MEETING- A pre-bid meeting will be held at 11:00 AM on February 10, 2025
at Reserve Bank of India, Lucknow for the benefit of the tenderers to discuss/clarify
anything about the tender. No separate communication will be sent for this meeting. All
the intending tenderers are advised to be present. The requests for clarifications may be
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submitted in writing either prior to or on the day of the pre-bid meeting. The clarifications
sought by the bidders will be uploaded as corrigendum. Bidders are advised to
verify RBI/MSTC website for corrigendum, if any before submitting the bid. No
clarification will be entertained after 04/03/2025.

9. The intending bidders shall visit the site and familiarize themselves thoroughly with the
site conditions, scope of work, terms and conditions of the tender on the day of pre-bid
meeting. Non—familiarity with the site conditions will not be considered a reason for not
carrying out the work in strict conformity with the specifications. Subsequent requests for
visit to site shall not be entertained.

10. Tenders shall be submitted in two parts viz. Part | containing Pre-qualification criteria
and technical and commercial details of the offer and Part |l containing price bid only
latest by 02:00 PM on 05.03.2025. Part | will be opened on 05.03.2025 at 03:00 PM. Part
Il bid of those vendors who qualify the requirements of technical and commercial
conditions/details (part 1) will only be considered for opening. Opening of Part Il will be
intimated to the qualified vendors separately.

11. Vendors are requested to quote only base rate including all applicable charges
except GST for each item as specified in the portal. No change in quoted rates will
be accepted.

12. Validity of tender: -The tenders shall be valid for a period of 90 days from the date
of opening of Part | of the tender.

13. Evaluation of tenders:- Bidders may note that a two-stage procedure will be adopted
in evaluating the bids, with the technical evaluation being completed prior to opening of
financial bids.

a)Technical Bids of applicants will be evaluated based on the eligibility criteria as stated
below after scrutinizing all the relevant documents as sought from bidders-

Technical scores (Ts) will be given to the bidders using the following criteria:

Criterial | Annual Turnover (Average of last three (maximum 30 points)
financial years 2021-22, 2022-23 & 2023-

24).
a) 20 lakh to 30 lakh 20 points
b) Above 30 lakh to 41.19 lakh 25 points
c) 41.20 lakh and above 30 points

Criteria Il | The organization’s experience (contract (maximum 30 points)
for similar services with Government
bodies/ PSUs / Large Establishments).

a) 1-2year 20 points
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b) 3-4 years 25 points
c) 5 & Above years 30 points
Criteria lll | Performance certification (maximum 10 points)
(Performance / Feedback Report)
a) Satisfactory 10 points
b) Non - Satisfactory 00 points
Criteria IV | Number of Clients served during last 05 (maximum 30 points)
years in any government / public / private
sector undertakings, having a strength of
minimum 350 number of
employees/persons at any point of time.
a) More than 03 30 points
b) 2-3 20 points
c) Only 01 10 points
Note:

1. The Bidder should submit self — attested copies of the relevant documents in

support of the parameters being considered during technical evaluation.

2. The technical bid not meeting the minimum requirements as per the e-tender
specification

3. Proposals scoring minimum of 60% marks (i.e. 60 marks out of total 100
marks as per the table above) shall only be considered for further evaluation

shall

in the Financial Bid.

b) The evaluation criteria to be adopted for arriving at the Financial score (Fs) in the Part

— Il (Financial Bid) is as stated below-

An indicative menu for the items to be provided and the tentative average monthly
consumption of such items has been worked out by the Bank to guide the tenderers in
working out the costs involved. The same is mentioned in Part Il of the tender. Any other
incidental service required by the Bank and not covered in the contract will be negotiated

separately each time.

Rate (A) quoted by tenderers for the items shall be multiplied with the tentative average

rejected.

monthly consumption (B) of that item to form a cumulative total (C).

Item Tentative average monthly Quoted Rate (B) Total (C)
consumption (A)
ltem — 1 A1 B1 C1=A1"B1
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ltem — 2 A2 B2 C2 = A2*B2
ltem - n An Bn Cn =An*Bn
Cumulative Total (T) T=C1+C2+....+Cn
Total Annual Charges = T*12

Note : Information relating to the evaluation of the tenders shall not be disclosed to
tenderers or any other persons not officially concerned with such process until information
on awarding of contract is communicated to all tenders.

TERMS & CONDITIONS

1. The contract will be initially awarded for a period of 12 months starting from April 01,
2025 to March 31, 2026, extendable one year at a time for further period of maximum two
years at the Bank's discretion or such other short period as the Bank may consider
necessary, with mutual consent, subject to satisfactory services rendered by the tenderer
during the currency of the contract period and based on the feedback of participants and
recommendations of the Lounge/Mess committee constituted by the Bank. The renewal
of the contract would took place at the same price as has been agreed upon and accepted
between both the parties of the agreement for the initial tenure as has been indicated in
the agreement or as per CPI (Consumer Price Index) indexation formula. Any decision
taken by the Bank in this regard shall be final, conclusive and binding on the Contractor.

1.1. This tender document is neither an offer letter nor a legal contract, but an invitation
to offer from prospective contractors. No contractual obligation on behalf of the Bank
whatsoever shall arise from this tender-process unless and until a formal and legal
contract is signed and executed by duly authorized officers of Reserve Bank of India and
the Contractor. Further, Reserve Bank of India will not be liable for any costs incurred by
the contractor in the preparation of the response to this tender. The preparation of
contractor's proposal will be made without any obligation by the Bank to acquire any of
the items included in the tender, or to discuss the reasons why the contractor's proposal
is accepted or rejected.

2. Bank will have the option to terminate the contract, after giving notice of one month in
writing without assigning any reason there for, if the contractor commits breach of any of
the conditions contained in this contract or fails to render the services to the satisfaction
of Bank. However, the Contractor shall not be entitled to terminate the Contract before
completion of the aforesaid period of 12 months and in the event of the contract being
extended by the Bank beyond the said period, however the Contractor may terminate the
contract by giving Three months prior notice in writing.

2.1 In the event of termination of the contract for any reason whatsoever, the contractor/or
persons employed by him or his agents shall not be entitled for any sum or sums
whatsoever from the Bank by way of compensation, damages or otherwise.
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3. The Bank reserves the right to reject any or all offers without assigning any reason
there for. The Bank shall not be liable to avail of any services from any bidder as a
consequence of this Tender/ Advertisement. The Bank also reserves the right to re-issue/
recommence the entire bidding process without the vendors having the right to object.
Any decision of the Bank in this regard shall be final, conclusive and binding on the
bidders.

4.The estimated annual value of contract is Rs.41.20 lakh (Rupees Forty One Lakh and
Twenty Thousand Only). It comprises of the revenue generated by sale of lunch,
tea/beverages, breakfast/snacks. Revenue generation form this component will depend
upon the number of employees availing the service. The Bank shall not give any
commitment regarding minimum revenue in this regard.

5.The rated quoted would be valid for a period as specified by the Bank. At the time of
renewal, increase in contract rates would took place at the same price as has been agreed
upon and accepted between both the parties of the agreement for the initial tenure as has
been indicated in the agreement or as per CPl (Consumer Price Index) indexation
formula. Any decision taken by the Bank in this regard shall be final, conclusive and
binding on the Contractor/Caterer.

5.1 The payment shall be made on a monthly basis (no advance payment shall be made).
GST related to services provided for OLDR & Staff Canteen will be paid by the Bank to
the caterer.The vendor shall raise the bill along with the relevant documents and submit
the same by the second week of the subsequent month or earlier. The payment shall be
released, through NEFT/ RTGS channel only, with in twenty days from the date of
submission of bills, complete in all respects. TDS, surcharge & Education Cess (as
applicable) and any other taxes levied by the Government from time to time will be
deducted at source in terms of Income Tax Act TDS Certificate shall be issued every
quarter in support of TDS deductions affected from the bills.

5.2 Any objection regarding the payment received by the caterer may be brought to the
notice of the Bank within 10 days of the date of payment. In case no such objection is
received within the stipulated period, it will be deemed that there is no objection regarding
the payment.

5.3 The Bank shall be entitled to recover from the caterer or deduct from the bills payable
to him, any amount that the Bank may be compelled to pay, under the law, on account of
any default by or negligence of the caterer or his employees or agents.

5.4 The vendor shall have to undertake to actually pay wages to all the labourers, of all
categories to be engaged by him for completion of that particular job/work/project, at the
rate which is not less than the one prescribed under the Minimum Wages Act, 1948 and
to ensure compliance of essential amenities as provided under the CLRA Act. As a
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documentary evidence, the caterer shall submit following documents by 15" day of the
subsequent month :
e Current Month Acquaintance (Wage) Register duly signed by the individual
contract labourers.
e Current Month Attendance Register
e Current Month ESI remittance challan with consolidated breakup details.
e Current Month EPF remittance challan, as applicable, with consolidated breakup
details.
e Periodical returns submitted to Labour Commissioner, EPFO & ESIC within 07
days of the filing.

6. (i) The tenderers shall pay as Earnest Money Deposit (EMD) a sum of Rs 82,400.00/-
(Rupees Eighty Two Thousand Four Hundred only). The Earnest Money Deposit shall
be remitted to the bank Account of Reserve Bank of India, Lucknow up to 2.00 PM of
05.03.2025. The tenders submitted without EMD will be rejected. The account details for
NEFT/RTGS transactions are as follows.

Beneficiary Name: RBI Lucknow, IFSC Code: RBISOLKPAO1, Account No.:186003001
Proof of remittance with transaction number (Scanned copy) shall be attached/uploaded.

(i) The Earnest Money Deposit of the successful tenderer shall be retained and adjusted
towards Security Deposit. EMD so retained shall also not bear any interest.

(iii) The Earnest Money Deposit of the vendors who do not qualify the requirements of
pre- qualification criteria will be refunded/returned to them, without any interest on non-
acceptance of their bid. The Earnest Money Deposit of unsuccessful tenderers in Part Il
shall be refunded/returned to them without any interest after finalization of the tender.

7.(i)Successful bidder shall be required to deposit a further sum of Rs 1,23,600/- (Rupees
One Lakh Twenty Three Thousand Six Hundred only) within 7 days from the date of
acceptance of offer, towards Security Deposit for due performance of the contract. The
total Security Deposit of Rs 2,06,000/- (Rupees Two Lakh Six Thousand only) shall be
refundable after expiry/ termination of the contract without any interest thereon. The
contract shall automatically become null & void and EMD of Rs 82,400/- shall stand
forfeited in the event of the contracting firm/company failing to deposit the amount
as above. However, the Bank reserves the right to revive the contract, if circumstances
warrant. The security deposit shall not bear any interest.

(i) A Bank Guarantee of an amount of Rs 2,06,000/- (Rupees Two Lakh Six Thousand
only) equal to 5% (five percent) of the contract value may be submitted by the successful
tenderer in lieu of the Security Deposit along with letter of acceptance, towards security
deposit for the due fulfillment of the contract valid after two months of the period of the
contract. On submission of Bank Guarantee, the Security Deposit of Rs
2,06,000/- (Rupees Two Lakh Six Thousand only) shall be refunded to the contractor.
The contractor shall not claim any interest thereon. The Bank Guarantee shall be renewed
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for a further period in case of renewal of the contract by the Bank.

(iif) On payment of the security deposit, the contracting firm shall be required to enter into
an Agreement/ Contract on stamp paper of appropriate value containing inter-alia all the
terms and conditions of the contract, as approved by the Bank.

(iv) If the successful bidder fails to comply with the terms and conditions of the
Agreement/contract in course of the contract period, the security deposit shall be
forfeited in full or in part as decided by the Competent Authority of the bank.

(v) All compensation or other sums of money payable by the Contractor to the Bank under
the terms of this Contract may be deducted from the security deposit, if the amount so
permits unless the contractor deposits such amounts in cash within ten days of issue of
demand notice by the Bank.

8. The contractor shall provide Catering services as specified in the “General Instructions
and Special Conditions and Work Specifications /Scope of work” in Section lll & IV
hereinafter.

9. Catering services shall be provided to the members of the staff/ guest of the Bank on
all working days of the Bank or on holidays. Failure to provide the service shall attract
penalty. The amount of penalty shall be decided by the Bank on each occasion and shall
be final.

10. The contractor shall provide adequate number of staff which includes a
Manager/Supervisor as overall in-charge, highly skilled professional Chef trained in
multi-cuisine, Assistant Chefs, Kitchen helpers, Waiters, dining hall helpers etc., at any
point of time, sufficient to manage the requirements of the Bank at all times. On occasions
when the number of Officers/staff are more in number or the Bank organizes any event,
the contractor will be required to deploy additional number of service personnel at no
extra cost.

11. The contractor shall have full control of such employees and shall give necessary
guidance and direction to carry out the jobs assigned to them by him/her. The catering
staff is to be allotted duties individually and not given sundry work. Residential
accommodation shall not be provided by the Bank to the workmen of the contractor. No
advance shall be paid to the Contractor.

12. The contractor shall comply with all municipal and other regulatory/statutory
requirements relating to preparation and sale of food stuff, beverages & refreshment and
shall obtain necessary licenses & permits, including licenses under Prevention of Food
Safety and Standards Act, 2006 and Contract Labour (Regulation & Abolition) Act 1970
and any other applicable Central/State/Local authorities laws/regulations at his/her own
cost. Bank shall not be responsible in any way for any breach by the Contractor of the
rules and regulations/statutory requirements governing the running of such
establishments.
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13. In case of any labour problems related to the workmen staff of the Contractor, the
same shall be settled at the contractor's end only. The Contractor shall indemnify Reserve
Bank India, Lucknow suitably. The personnel/staff of the contractor have no claim
whatsoever against Reserve Bank of India and it shall be the duty of the Contractor to
clearly inform his own personnel / staff that they shall have no claim whatsoever against
Reserve Bank of India and they shall not raise any industrial dispute, either directly and /
or indirectly, with or against Reserve Bank of India, in respect of any of their service
conditions or otherwise.

14. The Contractor shall indemnify and keep indemnified, defend and hold good the
Reserve Bank of India, Directors, its officers, employees and agents against loss,
damage or claims arising out of any violations of applicable laws, regulations, guidelines
during the contract period and for the breach committed by the Contractor or their services
personnel on account of misconduct, omission and negligence by the Contractor or his
service personnel.

15. The Contractor shall be registered with the Central / State Body concerned and shall
abide by State Labour/ Government of India (Ministry of Labour) rules and regulations
and all other Statutory Acts/ Regulations and rules relevant to this contract, including
Works Contract Act, Minimum Wages Act, Provident Fund Act, ESI, etc., and shall
indemnify the Reserve Bank of India against risks and damages arising out of the default
on the part of Contractor due to negligence or non-compliance of any of the aforesaid
rules, regulations, etc., laid down by the Government, Statutory authorities Regulations
and other Government bodies, if any, from time to time.

16. The contractor or his staff shall not use the premises, properties, fixtures, fittings, etc.,
of the Bank for any purpose other than those expressly provided in the contract. It shall
be open to officials of the Bank to inspect the Lounge/canteen and Kitchen at any time.

17. The contractor shall be responsible for taking adequate care and regular cleaning of
all equipment, utensils, etc. He/ She should bring to the notice of the Bank, the repairs,
specialized cleaning of Chimney and any other major maintenance work due to normal
wear and tear that are required to be undertaken from time to time, the cost of which will
be borne by the Bank. If any repairs of the equipment are to be made on account of
mishandling/ negligence of the workmen, except normal wear and tear, the said items
shall be repaired by the contractor at his/ her cost.

18. The contractor or his/ her authorized representative has to attend the review meetings
whenever convened or as and when required, for discussion, evaluation of performance
of the contract, and compliance to statutory issues, etc.

19. In the event of any damage being caused to the movable or immovable property of
the Bank or its client or to the property of the employees of the Bank, the Bank reserves
the right to compute the damage in terms of money and to deduct the money from the bill
of the contractor or from the amount payable to the contractor by the Bank and recover
the remaining amount, if any, by way of civil damages.

20. The contractor shall not use the Trademark and or trade name of the Bank or
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letterhead of the Bank and the relationship between the contractor and the Bank being
on principal-to- principal basis, the contractor shall not hold himself/ herself as an agent
of the Bank.

21. The contractor shall not use the Bank’s address on his letterhead/ stationery for
purposes of Registration with any Government/ Local Body or any other organization or
person and no tenancy shall be created by the presence of his workmen/ employee on
the Bank’s premises.

22. To ensure effective implementation of this contract, the Regional Director or an
authorized official of the Bank shall issue instructions, either orally or in writing to the
contractor and such instructions shall be deemed to be a part and parcel of this contract
and shall be binding on the contractor. In all matters relating to or incidental to this
contract, if there arises any doubt or dispute or disagreement, the decision of the Regional
Director, RBI, Lucknow shall be final and binding on the contractor.

23. It shall be the contractor’s responsibility to ensure that the obligations under the terms
of this contract are duly performed and observed.

24. Bank reserves the right to amend/ modify the tender document or issue any
corrigendum to the bid process. The bidder shall not contest the right of the Bank to do
the aforesaid.

25. The Contractor shall maintain and provide all necessary documentation, registers and
records and other related documents as proof of compliance with all statutory
requirements and provisions of applicable laws.

26. Contractor's Employees

(i) The employees engaged by the contractor shall be trained and experienced people
having good health, character; well behaved, obedient and skilful in their tasks. They
should be conversant in English and Hindi.

(i) The Contractor shall appoint a professionally qualified Chef trained in
multicuisine, with work experience in reputed star hotels or Lounges/canteen of
banks/ Central Govt. Financial Institutions/ Corporate houses. The contractor shall
furnish list of his/ her employees to be deployed at the Bank, along with their
qualifications, experience, address, photos, etc.

(iif) The Contractor shall ensure that his/her employees observe cleanliness and are
properly dressed in clean uniform with hand gloves, head caps & identity cards, during
their hours of service.

(iv) The Contractor shall take all precautionary measures to ensure the safety of the
workmen employed by the contractor and the Bank shall not be responsible in case of
any eventuality.

(v) The contractor shall take prior permission from the authorized official of the Bank
before deploying any employee at the Bank. However, the Bank reserves the right to
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reject any particular workmen/ staff placed/ employed by Contractor under the contract
with the Bank, without assigning any reason thereof.

(vi) The Contractor shall furnish a detailed duty chart of the employees deployed by him,
at the beginning of every month, and keep informed the Bank of any changes made in
the duty chart from time to time. The duty chart for the month should give the specific
names of the employees and respective duties they are required to attend to. Also,
Contractor shall submit the list of employees with changes effected, if any, on the first day
of every month. The daily attendance of staff may be maintained in a register which shall
be put up weekly to the official concerned of the Bank.

(vii) The Contractor shall organize medical examination of all the staff before initial
deployment and furnish the medical reports to the Bank. Any person found to be medically
unfit or unsuitable shall have to be removed by the Contractor from the services
immediately and suitable replacement shall have to be arranged forthwith. Bank shall
arrange for medical check-up of the lounge staff if considered necessary by the Bank and
the Contractor shall withdraw any person who is found medically unfit for the job and
arrange for an appropriate substitute. The cost if any incurred by the Bank in this regard
shall be borne by the Contractor.

(viii) The Contractor shall arrange to issue Identity Cards to all the staff, through AGM
(Protocol & Security) of Reserve Bank of India, Lucknow after submitting necessary
documents in the form of antecedent verification report from the Police station, Address
proof and Identification proof etc.

(ix) The Contractor shall ensure that none of his personnel on duty is in inebriated state
or consumes drug, prohibited substances, smoking, etc., while on duty or otherwise inside
the Bank premises. The Contractor shall remove any employee who in the opinion of the
Bank is guilty of misconduct or is in any manner unfit or unsuitable for service. The
Contractor shall at all times indemnify the Bank against all claims which may be made
under the Workmen's Compensation Act, or rules there under or under any law or rules
of compensation payable in consequence of any accident or injury sustained by any
person in its employment for the purpose of this agreement. The Contractor shall be solely
responsible for the remuneration and other dues to its employees, as also for omissions
/ commissions done by them.

(x) The caterer has agreed that he is responsible to comply with the provisions of the
Workmen Compensation Act, 1923 / Employee State Insurance Act, 1948. The Caterer
shall compulsorily obtain a ‘Workmen Compensation Policy/personal Accident policy’, at
his own cost, covering all the risks in respect of such employee posted in lounge of the
Bank in the joint names of the Bank and Caterer, with the Bank being the first and submit
the original for perusal of the Bank and return. The Caterer shall comply with all the Acts
in force.

(xi) The workmen/ employees engaged by the Contractor shall not have any right/claim
over the facilities enjoyed by the Bank’s staff/guests, etc. The contractor's employees
shall not have any employee-employer or master- servant relationship with Bank.
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(xii) The Contractor shall ensure:

That all instructions, guidelines and specifications issued to the Contractor by the Bank
are clearly and effectively communicated by the Contractor to its employees and
personnel;

That all instructions, guidelines and specifications are strictly adhered to by the
employees and personnel of the Contractor so that the reputation of Reserve Bank of
India is not compromised.

That no action of the Contractor and / or its employees and/or personnel shall violate
prevailing laws and regulations. The Contractor shall not engage any staff with criminal
background against whom there is any complaint registered with the law enforcement
agencies.

27. Failure to Exercise the Bank’s rights

Any omission on the part of the Bank at any time to exercise any of its rights under the
terms of engagement of the catering contractor shall not be deemed to amount as waiver
on the part of the Bank of its rights and in no way impair or affect the validity of the terms
and the privilege of the Bank to enforce its rights at any time subsequently.

28. Tenancy Rights

Nothing herein contained shall be construed to create any tenancy of the
Lounge/Canteen premises in Contractor's favour and the Bank may of its mere motion
effect the termination of this catering arrangement, re-enter and retake and absolutely
retain possession of the Lounge/canteen premises.

29. Licences and Registrations

(i) The Contractor shall obtain the requisite license under Contract Labour Act
(Regulation and Abolition Act 1970) and amended from time to time issued by the
concerned Labour Department for running the establishment. The Bank shall not be
responsible in any way for any breach by the Contractor of the rules and regulations
governing the running of such establishments by the Contractor.

(i) The Contractor shall register with the Registrar of concerned Central/ State Body and
shall abide by State Labour/ Government of India (ministry of Labour) rules and
regulations and all other Statutory Acts/ Regulations and rules relevant to this contract
including Works Contract Act, Minimum Wages Act and amended from time to time,
Payment of Wages Act 1935 and amended from time to time Provident Fund Act, ESI
Act, etc. and such other Statutory Enactment, Rules and Regulations laid by the
Government and local body in force, coming into force which may apply to this agreement.
The Contractor shall indemnify the Principal Employer (the Bank) against risks and
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damages arising out of the default on the part of Contractor due to negligence or non-
compliance of any of the aforesaid rules, regulations etc. laid down by the Government
and other statutory authorities from time to time.

(iii) The Contractor shall comply with all requirements of laws, statutes, rules regulations
with regard to the provision of labour laws and other related laws and ensure that an
appropriate licence from concerned labour department is obtained. It shall be the
responsibility of the Contractor for furnishing necessary Statutory information / documents
in proof of the above whenever called for by the Bank. In case of any labour problems
related to the workmen staff of the Contractor, the same shall be settled at the
Contractor's end only.

30. Right of Bank to terminate contract in the event of death of contractor if
individual :

Without prejudice to any of the rights or remedies under this Contract, if the Contractor,
being an individual/proprietor, dies or becomes incapable of discharging his contractual
obligation, the Bank shall have the option of terminating the Contract without incurring
any liability for such termination. However, if the contractor had appointed his/ her
representative under a valid and registered deed of assignment and submitted the
relevant documents to the Bank at the time of signing of the contract, the Bank may
continue the contract with the said Representative, if it so desires, by entering into a fresh
agreement under the same terms and conditions and for the period as may be decided
by the Bank.

31. Disputes Resolution

ARBITRATION Except where otherwise provided for in the contract all questions and
disputes relating to the meaning of the Scope of Work, Terms & Conditions, hereinbefore
mentioned and as to the quality of service or materials used or as to any other question,
claim, right, matter or thing whatsoever in any way arising out of or relating to the contract,
Scope of Work, Terms & Conditions, instructions, orders or otherwise concerning the
works or the execution of/ failure to execute the same whether arising during the progress
of the contract or after the completion thereof shall be referred to the sole arbitration of
the Regional Director or to the sole arbitration of some other person appointed by the
Regional Director willing to act as such arbitrator. The case referred to arbitration shall
be other than those for which the decision of the General Manager/Deputy General
Manager (HRMD) is expressed in the contract to be final and conclusive. There shall be
no objection if the arbitrator so appointed is an employee of RBI and that he had to deal
with the matters to which the contract relates and that in the course of his duties as such
he had expressed views on all or any of the matters in dispute or difference. The arbitrator
to whom the matter is originally referred being transferred by vacating his office or being
unable to act for any reason, as aforesaid at the time of such transfer, vacation of office
or inability to act, the Regional Director shall appoint another person to act as arbitrator
in accordance with the terms and conditions of this contract. Such person appointed as
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arbitrator shall be entitled to proceed with the reference from the stage at which it was
left by his predecessor.

(ii) Subject to aforesaid the provision of the Arbitration and Conciliation Act, 1996 or any
statutory modification or re-enactment thereof and the rules made there under and for the
time being in force shall apply to the arbitration proceeding under this clause. It is a term
of the contract that the party involving arbitration shall specify the dispute or disputes to
be referred to arbitration under this clause together with the amount or amounts claimed
in respect of each such dispute.

(iif) The arbitrator(s) may from time to time with consent of the parties enlarge the time,
for making and publishing the award.

(iv) The work under the Contract shall, if reasonably possible, continue during the
arbitration proceedings and no payment due to be payable to the Agency shall be
withheld on account of such proceedings.

(v) The Arbitrator shall be deemed to have entered on the reference on the date he issues
notice to both the parties fixing the date of the first hearing.

(vi) The Arbitrator shall give a separate award in respect of each dispute or difference
referred to him. The venue of arbitration shall be at RBI, Lucknow.

(vii) The award of the arbitrator shall be final, conclusive and binding on all parties to this
contract. The Courts at Lucknow shall have exclusive jurisdiction.

31. Non-disclosure Clause

i)The Contractor shall not disclose directly or indirectly any information, materials and
details of the Bank's infrastructure/systems/equipment etc., which may come to the
possession or knowledge of the Contractor during the course of discharging its
contractual obligations in connection with this agreement, to any third party and shall at
all times hold the same in strictest confidence. The Contractor shall treat the details of the
contract as private and confidential, except to the extent necessary to carry out the
obligations under it or to comply with applicable laws. The Contractor shall not publish,
permit to be published, or disclose any particulars of the works in any trade or technical
paper or elsewhere without the previous written consent of the Bank. The Contractor shall
indemnify the Bank for any loss suffered by the Bank as a result of disclosure of any
confidential information. Failure to observe the above shall be treated as breach of
contract on the part of the Contractor and the Bank shall be entitled to claim damages
and pursue legal remedies.

ii)The vendor and its staff shall adhere to IS (Information Security) policy of the Bank.
Further, in terms of paragraph 3B(Don’ts) (f) of the Bank’s circular on use of social media,
“ Any official information or material that has come in the possession of the vendor and
the staff employed by the vendor, directly or indirectly during the course of their
employment, whether confidential or otherwise should not be posted on social media
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without prior permission of the Bank. The vendor and the staff employed by the vendor,
directly or indirectly should not use the social media in any manner that would bring them
into disrepute or would tantamount to breach of confidentiality. Failure to observe he
above shall be treated as breach of contract on the part of vendor and the Bank shall be
entitled to claim damages/termination of the contract and the Bank may pursue legal
remedies.

32. Sexual Harassment of women at work place

(i) The contractor shall be solely responsible for full compliance with the provisions of “the
Sexual Harassment of women at work place (Prevention, Prohibition and Redressal) Act,
2013". In case of any complaint of sexual harassment against its employee within the
premises of the Bank, the complaint will be filed before the Internal Complaints Committee
constituted by the contractor/Agency.

(i) Any complaint of sexual harassment from any aggrieved employee of the Service
Provider against any employee of the Bank or any employee of any other firm working in
the Bank shall be taken cognizance of by the Regional Complaints Committee constituted
by the Bank.

(iif) The contractor shall be responsible for any monetary compensation that may need to
be paid in case the incident involves the employees of the contractor, for instance any
monetary relief to Bank’s employee or other firm’s employee, if sexual violence by the
employee of the contractor is proved.

(iv) The contractor shall be responsible for educating its employees about prevention of
sexual harassment at workplace and related issues.

(v) The contractor shall provide a complete and updated list of its employees who are
deployed within the Bank’s premises on a monthly basis.

33. ONE BID PER BIDDER: Each bidder shall submit only one tender either by himself
or as a partner in joint venture or as a member of consortium. If a bidder or if any of the
partners in a joint venture or any one of the members of the consortium participate in
more than one bid, the bids shall be liable to be rejected without assigning any reason
thereof.

34. CANVASSING: Canvassing, soliciting or endeavoring to entice or inducement in any
form by any person with a view to influencing acceptance of a bid will be an offence under
Laws of India. Such action shall result in the rejection of bid, in addition to other punitive
measures.

35. Signing of Contract Agreement

(i) The General instructions to the tenderers and special conditions, conditions
hereinbefore referred to Conditions of Contract and Technical Specifications enclosed
with the tender documents, the subsequent correspondence exchanged between the
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Bank and the tenderer and the work order placed shall be the basis of the final contract
to be entered into with the successful tenderer.

(i) The Tenderer shall go through the terms and conditions given in the general conditions
of contract herewith and his offer shall be strictly in line with the terms specified therein.
No deviation from the terms and conditions specified shall be acceptable. Each page of
the tender documents should be signed for his/their having acquainted
himself/themselves in the general conditions of contract, Technical specifications, etc.

(iii) The tender submitted on behalf of a firm shall be signed by all the partners of the firm
or a partner who has the necessary authority on behalf of the firm to enter into the
proposed contract. Otherwise the tender may be rejected.

(iv) On receipt of intimation from the Bank of the acceptance of his/their tender, the
successful tenderer shall be bound to implement the Contract within seven days thereof,
the successful tenderer shall sign an agreement in accordance with the draft agreement
provided by the Bank. Notwithstanding the signing of the agreement the written
acceptance by the Reserve Bank of India of a tender in itself will constitute a binding
agreement between the Reserve Bank of India and the person so tendering, whether
such contract is or is not subsequently executed.

(v) The contractor shall not assign the contract to any third party. He shall not sublet any
portion of the contract except with the written consent of the Bank. In case of breach of
these conditions, the Bank may serve a notice in writing on the Contractor rescinding the
contract whereupon the security deposit shall stand forfeited to the Bank, without
prejudice to other remedies against the Contractor.

36. Right to Accept Part Tender: The Bank reserves the right to accept the tender either
in whole or in part at the same prices quoted by the Tenderer.

37. Debar/Disqualification

If any certificate/documents enclosed or details furnished by the contractor are found to
be incorrect/fake/bogus tampered with or information not disclosed, the contractor shall
be debarred and shall not be awarded any future work in Reserve Bank of India. Joint
ventures or partnership firms or any other nature of firms in which the contractor is a party
shall also not be awarded any work. The contractor in such event shall also be liable to
be placed in negative list and shall be disqualified from participating in any tender floated
by the Bank for a period of three years. In the event of failure to execute the work after
award of the work, the Bank reserves the right to debar the contractor, its associates and
entities in which it is interested from award of any contract in the Bank. The Bank also
reserves its right to debar the contractor who fails to discharge the contractual obligation
under this contract, from participating in any tender or from award of any work in the Bank
for a period of three years. The Bank shall issue a 10 days’ notice to the contractor before
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debarring the contractor and consider reply, if any, given by the Contractor to such notice.
The decision of the Regional Director shall be final in this regard.

38. Force Majeure: If at any time during the currency of the contract, either party is
subject to force majeure, which can be termed as civil disturbance, riots, strikes,
tempest, acts of God, etc., which may prevent either party to discharge his obligation,
the affected party shall promptly notify the other party about the happening of such an
event. Neither party shall, by reason of such event, be entitled to terminate the contract
in respect of such performance of their obligations. The obligations under the contract
shall be resumed as soon as practicable after the event has come to an end or ceased
to exist. If the performance of any obligation under the contract is prevented or delayed
by reason of the event beyond a period mutually agreed, either party may at its option,
terminate the contract

39. Clarification of Tenders

(a) To assist in the examination, evaluation, comparison of the tenders and qualification
of the tenderers, the Bank may, at its discretion, ask any tenderer for a clarification
regarding its tender, allowing a reasonable time for response. Any clarification submitted
by a tenderer that is not in response to a request by the Bank shall not be considered.
The Bank’s request for clarification and the response shall be in writing. No change in the
prices or substance of the tender shall be sought, offered, or permitted, except to confirm
the correction of arithmetic errors discovered by the Bank in the evaluation of the tenders.

(b) If a tenderer does not provide clarifications of its tender by the date and time set in the
Bank’s request for clarification, its tender shall be liable to be rejected.

39. The terms and conditions mentioned in the tender document shall form the part and
parcel of this agreement.

40. Hindi Version of this Agreement is for ready reference only. In case of any
doubt/difference arising with reference to the interpretation of any clause of this
agreement, English version of this agreement shall prevail for the same.

I/'We hereby declare that I/We have read and understood all the above
instructions/conditions and the same will remain binding upon me/us in case the
abovementioned Contract is entrusted to me/us. I/we also note that this letter will form
part of the contract document and that the contents of this letter shall be supplemental to
the conditions in the tender and not in derogation thereof except to the extent specifically
provided herein.
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If the Contractor is a| IN WITNESS WHEREOF the Bank and the Contractor
partnership or individual| have set their respective hands to these presents and two
proprietorship duplicates hereof the day and year first hereinabove
written.

If the Contractor is a| IN WITNESS WHEREOF the Bank set its hands to these
Company presents through its duly authorized official and the
Contractor has caused its common seal to be affixed
hereunto and the said two duplicates hereof to be
executed in its behalf, the day and year first hereinabove
written.

Signed and delivered by Reserve Bank of India, Lucknow

(Name and Designation)

In the presence of —

Witnesses —

Address:
2.
Address:

If the party is Partnership firm or Individual Proprietorship

Signed and delivered by

In the presence of —
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Witnesses —

1.

Address:

2.

Address:

THE COMMON SEAL OF

If the Contractor is a Company

Was hereunto affixed pursuant to the resolutions passed by its Board of Directors
at the meeting held on

In the presence of —

Witnesses —

Address:

2.

Address:

If the Contractor signs under the Common Seal, the signature should tally with
the sealing clause in the Articles of Association

Directors who have signed these presents in token thereof in the presence of-

1.

2.
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If the Contract is signed by the hand of Power of Attorney, whether of a company
or Individual

SIGNED AND DELIVERED BY -
The Contractor by the hand of

Shri/Smt.

And duly constituted attorney.

(Note: In case the Tenderer is a company, the certified true copy of the resolution from
the Board of Directors authorizing the executive of the company to submit and sign by
and on behalf of the company is to be enclosed. If the tenderer is a partnership firm, it
must be registered under the Partnership Act and the authorization from all the partners
is necessary authorizing one of the partners who is signing the Tender document. A
notarized true copy thereof may be enclosed.)
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ovus IV
Work Specification/ caukg) QORI

1. During the contract period, the contractor shall be responsible for the following:

(i) Contractor shall arrange for tea /coffee being served to Bank’s officers at their
desks/table during office hours, on all working days or on any other day as specified by
the Bank. The caterer shall also arrange for tea/ coffee services wherever required and
the caterer shall also arrange for items required for preparing tea/ coffee, such as sachets
of tea, coffee, milk, milk powder & sugar/jaggery etc.The contractor shall arrange for
disposable cups for tea/coffee services, wherever required. In addition to this they also
have to serve tea /coffee to all other staff as desired by the specific department from time
to time for which they have to maintain a record. However, if required by the Bank,
services will have to be provided beyond office hours. The Contractor shall have to serve
Special lunches/High Tea/ Special Tea as and when required for which prior information
shall be given by the Bank.

(ii) Providing catering services at Officers Lounge to the Officers of the Bank on all working
days or any other day as specified.

(iif) Providing catering services to the Bank employees in the Staff Canteen on all working
days or any other day as specified. Charges for the same shall be borne by the employee
and paid in the form of Sodexo Meal Coupon Card/ Cash.

(iv) Providing snacks and tea/ coffee/ juice services to the participants, office staff, and
guests for the meetings/ events organized on special occasions by the Bank during office
hours, after office hours and on holidays, if so required. Apart from that, Contractor
may be asked to arrange / provide snacks, cakes, outside food items etc., as and
when required by the Bank, reimbursement of which will be done by the Bank on
the agreed terms on mutual consent.

(v) Providing Special lunch / dinner as and when required as per Annexure-I.

(vi) Providing tea/catering services at Senior Officers’ Cabins/Suites, which shall include
providing exclusive personnel at these places.

(vii) Providing special catering services within the premises of the Bank/Bank’s
Residential Colony on special occasions as per the rates agreed upon or any rates agreed
upon after mutual discussions.
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2. Utensils for cooking Non-vegetarian food

The Contractor shall ensure that cooking vessels and other utensils used for
preparing non- vegetarian dishes are not used for cooking and serving vegetarian
food. A separate cooking arrangement and use of separate utensils etc. shall be
ensured for Vegetarian and Non-Vegetariandishes.

3. Service Timings

The timings for serving the Officers/ Staff shall be as under:

Teal/Green Tea/Coffee/Lime Juice/Butter Milk (as per choice of the Officer) to be served
on officer's Desk in cup & saucer/glass provided by the Bank. The contractor has to
arrange for paper glass/cups at his/her own cost for providing the above items to other
staff of the Bank if, so required and asked by the Bank to do so.

Morning -10:15 am

Afternoon - 03:00 pm
Dining hall service (OLDR/Staff Canteen)
Breakfast - 09:00 am — 10:00 am (Staff Canteen only)
Lunch - 12:00 pm — 03:00 pm

(i) The above timings could be generally observed. However, there could be exceptional
circumstances warranting catering service before or beyond the above timing to which
the Contractor shall oblige.

(i) The Contractor shall supply and serve wholesome and hygienic meals and snack in
accordance with the indicative menu as stated in Annexure | and Annexure Ill and at
the rates as agreed in the contract.

(iif) Normally the service in Officers’ Lounge is a buffet service, however, at times, service
as per specifications are to be provided i.e. sit-down service, banquet or any other form.
The service of all food items in OLDR should be "UNLIMITED" as per the requirement of
the Officers/ guests from the spread available.

4. Preparation of the Menu

Menu for each day's lunch shall be drawn up by the Manager/Supervisor every week in
advance, as per Annexure |, in consultation with the authorized official designated by the
Bank, with due regard to the seasonal requirements, needs. Signed menu shall be
enclosed with the bills at the time of submitting the same for payment thereof.
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5. Infrastructure to be provided by the Bank

a) Pantry along with cooking utensils and water will be provided by the Bank.

b) Dining area with tables, chairs, refrigerator, microwave, small weighing scale etc.

c) Electricity connections/points for electrical equipment etc.

d) Crockery/ cutlery will be provided by the Bank.

e) The cost of edible materials, napkins and doily papers for various meetings, lunches
etc. and transportation will be borne by the Contractor. Use of Kerosene is prohibited in
the Bank’s premises.

f) Good quality table cloth and frills for various lunch events and meeting will have to
be arranged by the Contractor.

Note: The bidders are advised to consider the facilities/infrastructure to be
provided by the Bank while quoting their rates.

6. Crockery/Cutlery

The crockery/cutlery/glassware etc. for use in cooking/serving of Tea/Special lunch etc.
will be provided by the Bank. It is the duty of the Contractor to properly handle the
crockery/cutlery/various gadgets etc. provided by the Bank. Cost of breakage/loss, if any,
of the aforesaid items, would be recoverable from the Contractor. The decision of the
Bank will be final in this regard. If required, for high level meetings/special lunches, the
contractor may be asked to provide separate crockery of the best quality and a mutually
agreed rate will be payable for the same to the contractor.

7. The contractor shall arrange for cleaning and filling of water in the flask/Jug/glass
provided in the offices of Officers in the Bank. The contractor will also be required to store
and distribute branded (Bisleri / Vedica / Aquafina or similar premium brands) water
bottles if asked by the Bank. The contractor shall maintain and submit the details of such
distributed water bottles in the format as given by the Bank and the payment of the same
will be made accordingly.

8. Kitchen & Tea Pantry — Cleanliness and Hygiene

(i) The Contractor shall ensure that the food/Tea is cooked in the Lounge kitchen itself.
Highest standards of hygiene, which will be verified periodically by the Bank and the
Bank’s Medical consultant, have to be maintained. In case of unsatisfactory/unhygienic
quality of food/tea item(s) or lapse in services rendered or any breakage/shortage, etc.
deductions will be made as penalty which will be solely decided by the Bank. The kitchen
will be under the constant supervision of the Bank and any lapse will be viewed seriously
by the Bank.
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(i) The contractor shall also maintain the cleanliness of Kitchen, Dining hall and Pantry
area. Cost of cleaning material shall be borne by the contractor.

(iif) The Contractor shall be exclusively responsible to meet and comply with all legal
requirements with respect to food items prepared and served including with respect to
raw material and ingredients incorporated therein and shall be exclusively responsible for
any infraction of the provisions of any applicable law with regard to preparation, storage,
service and sale of food, including the provisions of the Food Safety and Standards Act,
The Essential Commodities Act, The Weight & Measures Act and all rules, regulations
and orders framed there under, including safety and health of all consumers/residents
under the said contract. The Contractor shall keep the Bank indemnified from and against
any claim of infection, food poisoning or illness arising from any bad, stale or defective
food or materials provided as meals during the entire contract period.

9. The contract for running the canteen services at Staff Canteen situated in the Annex
Building of Reserve Bank of India Lucknow shall be awarded to the same contractor, who
successfully competes in the tendering process of OLDR, on mutually agreed terms and
conditions subject to the maximum rates as mentioned in Annexure-Ill. However, this will
not be a part of evaluation method. The other terms and conditions for running canteen
services are stipulated in Annexure-Il. Terms and conditions of this tender document shall
prevail in the contract for running the canteen services as well. The Bank shall not incur
any expenditure for canteen operations except electricity, space, water and
existing canteen infrastructure.

10. Penalties

Any deficiency in service and quality as well as quantity of tea/coffee/lunch/special lunch
etc. from the specification in rate schedule, decided by the Bank, will not be accepted. A
penalty shall be levied for any violation, as indicated below, after giving due notice and
opportunity to the Contractor to explain his/her position-

a) Use of abusive language or behavior with the Bank’s staff in a manner demeaning to
them.

b) Non-wearing of proper uniforms or wearing untidy uniform by the contractor’s staff.
c) Change of employees without intimation and approval of the Bank.

d) Non maintenance of statutory and other registers/documents or non-submission of
required documents sought by the Bank / non-submission of documentary evidence for
payment of wages.

e) Non-submission of Lounge coupons/bills and non-submission of bills in time.
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f)  Providing manpower at any point of time less than 02 Chef, 01 helper and 08 persons
for serving eatables as stipulated in the Agreement and manpower deployed lesser than
required or not as per stipulations in Agreement.

g) Non-payment of wages through electronic mode or non-submission of documentary
evidence for such payment

h) Employment of Minors/ Wages not being paid as per Central Government
instructions in this regard

i) A feedback register shall be maintained both at Officers Lounge and Staff Canteen.
Rating of the service shall be maintained at ‘very good’ and above at all times. The
Contractor shall take steps to improve the service if 40% of the Officers/staff who have
rated the food served during a month as below ‘very good’. In the event of 50% of the
Officers/staff rating the food as below 'very good’, the Bank shall levy penalty up to 3% of
the bill amount which shall be final and binding on the Contractor. The said amount shall
be recovered while making payment in respect of the said Bill. In case the bill
corresponding to the rating period has already been paid without deductions, the Bank
shall be entitled to recover the penalty amount from the payments in respect of
subsequent bills.

Y TIATAY BT fge! UhUl had Jau TaH & e g1 59 axdaw & fout Hf Ws & ameT
P Yo # IUT g1 ara ) ot Teg/maane/asiarul & A H, 39 g&aael &l 36l
TIHUT {19 BRI
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INDICATIVE MENU
(A) NORMAL TEA/COFFEE

gAY - |

Sr. Menu Quantity Indicative Brand
No.

1 Tea (1 Cup) 150 ml (Brooke Bond/Lipton/ Taj Mahal /
Tata Tetley, sugar, jaggery, sugar
free sachets on demand)

2 Green Tea/ Lemon Tea | 150 ml Green tea bag (Lipton/Tetley/Organic

(1 cup) India/Twinings) and fresh lemon,
sugar, sugar free sachets on demand

3 Coffee (1 cup) 150 mi Nescafe/Bru, sugar, sugar free
sachets on demand

4 Fresh Lime Water (1 200 mi Fresh Lemon

Glass)
5 Butter Milk (1 Glass) 200 ml Amul / Mother Dairy
6 Tea (1 Paper Cup) 100 ml (Brooke Bond/Lipton/ Taj Mahal /

Tata Tetley, sugar, sugar free
sachets on demand)

Note: Tea/Coffee/Fresh Lime Water/Butter Milk to be served in a tray on

Officers’ table.

Food Menu for Officers’ Lounge (Lunch)

MONDAY

Matar Paneer with Gravy

Masoor ki Kaali Daal

Seasonal Vegetable (dry)

Boondi Raita

Rice/Pulao

O AR WN|=

Chicken (Non-Veg.)

TUESDAY

Vegetable Kofta

Arhar Tadka Daal

Seasonal Vegetable (dry)- 2

Fruit Raita

QB WIN| -~

Rice/Pulao

WEDNESDAY

1 | Chhole/Rajma
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Chana Daal

Seasonal Vegetable (dry)

Veg. Raita

Rice/Pulao

DA |WIN

Mutton (Non-Veg)

THURSDAY

Kadhi with Pakaudi

Mixed Tadka Daal

Seasonal Vegetable (dry)

Pineapple Raita

Tamarind Rice

D OABR|WIN—~

Fish

FRIDAY

Palak Paneer/Kadhai Paneer

Lobia with Gravy

Seasonal Vegetable (dry)

Kheera & Anaar Raita

Lemon Rice

O OABR|WIN|-~

Egg Curry

Common for All 5 days

Soup

Papad

Sprouted Salad/Plain Salad/Salad in white sauce

Chapati

O | BAWOIN| -

Icecream/Sponge Rasgulla /Fruits/ Ras-malai

Weekly

Pasta (Red/White)

Manchurian

Chow-Mein

BAIWIN|—~

South Indian
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Items to be served under Food Menu for Officers’ Lounge (Indicative Menu)

(A) Details of Veg. Lunch

1. Soup- (150 ml)
Tomato Soup with bread/crucks: Sweet corn/clear veg with branded slice of
good quality with buttered and cut from sides properly/soup stick.

2. Salad
as per weather — Chukander, Cucumber, carrot, reddish, onion, tomato, lemon,
salad leaves and sprouted salad.

3. Rice (100 gm)-
India Gate/Basmati/Kohinoor — plain rice/Jeera rice and veg-pulav/biryani
once in a week in place of plain/jeera rice.

4. Chapati
-4 roti per day and missi roti/puri once in a week.

5. Curd Sweet Curd — Sealed cup of 100 gram/200-gram plain curd/raita-boondi/
vegetable raita/pineapple raita

6. Pulse (100 ml) — served with change per day —one dal- Toor dal/ Makhani/
moong dal/sambhar etc.

7. Vegetables:
i) dry vegetable — 100 gm
i) gravy vegetable — 100 gm (Paneer vegetable at least 3 days a week)

8. Papad
Bikaneri — Haldiram/Bikaji brand papad (moong)/lizzatpapad

9. Pickles

10. Sweets/Cut Fruits —
GulabJamun/Rasgulla/Chhena roll/Malai chop/milk cake/Bengali sweets/ burfi/
shahi tukra/ice cream-Kwality Wall's/Mother Dairy/Amul (100 gm) OR
Fresh cut fruits of good quality of equal value be available when asked in place
of sweets.

11.  One pack of fruit juice (Tropicana/Real) (150 ml)
12.  Fine Saunf & mint of good quality.
(B) Details of Non-veg. Lunch

Any one of the following to be served four days a week (except Tuesday)
along with (A) indicated above (repetition to be avoided).
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(C)

(D)

Fish - 150 gram
Mutton — 150 gram
Chicken — 150 gram

Egg-curry (2 eggs)

N

Details of Special Lunch

Soup- Any two type as mentioned in A
Salad- Any one type as mentioned in A
Rice- Any two types as mentioned in A
Chapatti- Any two type as mentioned in A
Curd- Any one type as mentioned in A
Vegetables- Any two type as mentioned in A and one paneer vegetable
Pulses- Any one type as mentioned in A
Papad- Any one type as mentioned in A
Pickles- Any one type as mentioned in A
Sweets- Any two types as mentioned in A
Non-Veg — Any two items as in B above

Details of VIP/Awadhi Veg. Lunch

Kebab (Any two)
Dalcha Kebab
Kathalke Kebab
Arbike Kebab
RajmaGaloti Kebab
Zamikandke Kebab
Harabhara Kebab
Dhaike Kebab

Curry (Any two)

Navratan Korma

Dal Makhani

Corn Palak Curry / Methi Matar Malai
Kadhai Paneer

Rice (Any one)
Vegetable Dum Biryani
Veg Pulao

Jeera Rice

Bread (Any two)
Rumaali roti
Tandoori roti

Naan (Plain/Butter)
Tandoor kulcha
Lachha paratha


https://en.wikipedia.org/wiki/Naan
https://en.wikipedia.org/wiki/Kulcha
https://en.wikipedia.org/wiki/Paratha
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Soup- Any two type as mentioned in A
Papad- Any one type as mentioned in A
Pickles- Any one type as mentioned in A
Sweet- Any two types as mentioned in A
Salad- Any one type as mentioned in A

(E) Details of Awadhi Non-veg. Lunch

Kebab (Any two)
Boti Seekh Kebab
Galouti Kabab
Shami Kebab
Seekh Kebab
Keema

Kakori Kebab
Galawat Kebab

Curry (Any two)
Chicken, lamb, beef & fish korma
Murgh Awadhi Korma

Rice (Any one)
Chicken Dum Biryani
Mutton Dum Biryani

Bread (Any two)
Rumaali roti
tandoori roti

naan
tandoorkulcha,
lachhaparatha,

Soup- Any one type as mentioned in A and one non-veg soup

Papad- Any one type as mentioned in A
Pickles- Any one type as mentioned in A
Sweet- Any two types as mentioned in A
Salad- Any one type as mentioned in A

Details of tea/coffee/snacks:

Snacks to be served in Meetings (Normal Tea)
Premium Baked Cookies — 02 (One Sweet & One Salted)
Veg Cutlet/Paneer Roll/Paneer Pakora/Sandwich/Samosa/Any Similar
Item — Any One as per Department’s Choice

Tea/Coffee (200 ml.)


https://en.wikipedia.org/wiki/Naan
https://en.wikipedia.org/wiki/Kulcha
https://en.wikipedia.org/wiki/Paratha
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4

Chips

HIGH TEA

—

. Mattha/Lamonade/Juice/Pana (200 ml) — Any One
2. Green Tea/Tea/Coffee/Cold Coffee (200 ml.) — Any One

Premium Quality roasted salted Kaju & Almonds — 03 pieces each

Premium Baked Cookies — 02 (One Sweet & One Salted)

Veg Cutlet/Paneer Roll/Paneer Pakora/Sandwich/Samosa/Any

Similar Item — Any One as per Department’s Choice

6. Sweet Piece/Dry Cake/Fruit Cake/lce Cream/Pastry — Any One as
per Department’s Choice

7. Chips

s w

Note : All these lists are indicative and the Bank has the right to change as and
when required.

Raw Material

Edible Refined oil should be of branded companies like Saffola / Sundrop /
Fortune/ Sweekar only.

Edible Mustard oil should be of branded companies like Fortune/ Saffola only.
Spices of branded companies like Catch / MDH/ Everest only.

Wheat Flour of Ashirwad / Annapurna/ Nature Fresh/ Pillsbury / Shakti Bhog only.
Rice (Basmati) of branded companies like Kohinoor/ India Gate/ Lal Quila / Dawat
of premium quality only.

Cereals should be of good quality.

Raw vegetables should be of good quality and washed properly before cooking.
Common Salt, Black Pepper, Chat Masala of Everest/Catch brand (to be kept on
dining tables)

Juices should be of quality brands (Real/Tropicana etc.) and in Tetrapack only.
Butter — Amul /Mother Dairy

Bread (White/Brown)-Britannia, Harvest Gold or equivalent

Cornflakes — Kelloggs or equivalent

Pulses — Packaged pulses of very good quality

Pickle — Mothers/Tops/Nillon’s or any other brand approved by the Bank.



62| Page

Staff Canteen services to be provided in Reserve Bank of India, Lucknow

1. The canteen services shall normally be provided at the Staff Canteen in the Annexe
Building adjacent to the main building of Reserve Bank of India, Lucknow or at any other
place as approved by the Bank within the Bank's premises. However, if required by the
Bank, services will have to be provided beyond office hours.

2. The Contractor shall provide canteen items at the rates quoted by them in Annexure-
Ill. Rates for any new items introduced will require prior approval of the Bank. The
contractor shall also display the menu and rate list in the Canteen which should be clearly
visible to the visiting employees.

3. The contractor shall provide infrastructure for electronic payment viz. POS,
Sodexo/Pluxee card machine. The contractor shall accept Sodexo/Pluxee EMC/coupon
along with debit card/credit card/cash against the breakfast/lunch/snacks items served to
the Bank’s staff, by him/her. The contractor will claim the amount against Sodexo/Pluxee
EMCs/coupons directly from the Sodexo SVC India Pvt Ltd. The Bank shall not be
responsible for any claims, in this regard.

4. The Infrastructure to be provided to the contractor, by the bank shall include water,
electricity, dining area and existing canteen furniture.

5. Breakfast in the morning, lunch in afternoon and snacks in the evening shall be
provided in the canteen.

I/IWe hereby declare that I/'we have read and understood the terms and conditions
as mentioned above.

Signature of Contractor(s)/Partner(s)

Name:
Seal:
Address:
Date:
Place:
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SraY-1Il

RATES FOR BREAKFAST/SNACKS/LUNCH AT STAFF CANTEEN,

RBIl, LUCKNOW

Sl. |Description Unit (Plate /| Maximum Rates
No Piece) inclusive of all
applicable taxes
(INR)
1 Meg-Lunch (Rice/Jera Rice/Veg 1 unit 70.00
Pulao/Steamed Rice, One seasonal
vegetable, Dal/Tuar Dal/Dal
Makhni/Rajma/Moong Sabut/White
Chana/Malka/Masoor, Plain Roti- 04 piece,
Seasonal salad/raita/curd,
papad/pickles/chutney )
2 |Non Veg-Lunch (limited vegetarian) 1 unit 100.00
(Rice/Jera Rice/Veg Pulao/Steamed Rice
, One No-Veg Dish (chicken/Fish/Egg 2pcs),
Roti- 04 piece, Seasonal salad/raita/curd,
papad/pickles/chutney)
3 ([Tea (100 ml.) 1 cup 9.00
4 (Coffee (100 ml.) 1 cup 9.00
5 [Standard Samosa with Chutney / Sauce 01 piece 9.00
6 |Paneer Pakora with Chutney / Sauce 100 gms. 16.00
7 |Bread Pakora with Chutney / Sauce 100 gms. 11.00
8 [Idli with Sambar 02 pieces 22.00
9 |Vada with Sambar 02 pieces 22.00
10 |Puri with Sabzi 04 pieces 22.00
11 |Kachori with Sabzi 02 pieces 22.00
12 Sandwich Per piece 11.00
13 |[Veg Cutlet Per piece 11.00
14 Sabzi (per plate) 150 gms. 28.00
15 |Dal (Per Plate) 150 gms. 28.00
16 |Rice (Per Plate) 150 gms. 28.00
17 Roti Per piece 5.00
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18 |[Raita 150 gms. 17.00
19 Sweet Per piece / 17.00
Plate

20 |Papad 01 piece 6.00

21 Pulao 150 gms. 33.00

22 Chinese Noodles with Sauce 150 gms. 33.00

23 |Poha 150 gms. 28.00(full), 17.00
(half)

24 Maggi 150 gms. 28.00(full), 17.00
(half)

25 Butter Toast 02 piece 22.00

26 (Cold Drink/Juice As per M.R.P.

27 |Packed Biscuits/Namkeen As per M.R.P.

28 [Chips As per M.R.P.

29 Brownie (01 Piece) As per M.R.P.

30 (Cup Cake (01 Piece) As per M.R.P.

| / We hereby confirm that rates of items mentioned above are acceptable and binding
upon me.

DATE:
PLACE:

SIGNATURE OF CONTRACTOR(S)
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3JIY - IV
Technical Evaluation Sheet (Technical Bid)
Profile of the Bidder — Basic Information
:I' Particulars To be filled by the Remarks
° Bidder
1 |Name of the bidder / firm / organization /
company
2 |Type of organization (Proprietorship/ Please enclose
Partnership/ Private Ltd/Ltd. Company/LLP documentary
etc. (Furnish copies of partnership / evidence & Mark
memorandum of articles of association etc.) it as Encl. 1
3 |Name of the proprietor /partners
/directors of the firm with designation
4 |Details of Registration (Firm, Company etc) Registering Authority | Please enclose
documentary
Date evidence & mark
Number it as Encl. 2
5 | Year of Incorporation / registration
6 | Registered address of the organization Specify the document Please enclose
Attached as a documentary
evidence evidence & Mark
it as Encl. 3
7 | Name, designation, telephone nos., email of
the contact person / authorized signatory
8 |Bank Details (including type of account and |a) Name of the| Please enclose
IFSC Code) where payments would be Account: documentary
received by the organization b) A/c No.: evidence &
c) Alc Type: Mark it as Encl.
d) Name of the| 4
Bank:
e) Name of the
Branch:
f) IFS Code of the

Branch:
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9 |License for providing catering Specify the document Please enclose
(Registration under shops & Estt. Act & number attached as a documentary
FSSAI Certificate). Attach Copy proof evidence & Mark

it as Encl. 5

10 | Whether the firm has been in business of Please enclose
in-house multicuisine catering for at least documentary
5 years ending February 28, 2025 with either evidence &
three similar completed works each costing Enclose duly
not less than the amount equal to 40% of the filled  Annexure
estimated cost i.e 40% of Rs.41.20 lakh V/Vl. as
equals to Rs.16.48 lakh or Two similar appllcgble &

: mark it as Encl.

completed works each costing not less than 6.

the amount equal to 50% of the estimated cost

i.e 50% of Rs.41.20 lakh equals to Rs.20.60

lakh or One similar work costing not less than

the amount equal to 80% of the estimated cost

i.e 80% of Rs.41.20 lakh equals to Rs.32.96

lakh. (Yes / No)

11 | Annual turnover of the firm for last 3years (in (a) FY 2021-22 Please enclose
Rs. lakh) documentary
(Should have minimum turnover of Rs 41.20 (b) FY 2022-23 evidence & mark
Lakhs per year, Furnish copies of audited [(C)  FY 2023-24 it as Encl. 7, 8 &
balance sheets and profit & loss account) 9.

12 | Registration Nos. under various Statutory Acts viz. GST, EPF, ESI, Labour License (copy
of registration certificate to be enclosed)

a |GST Please enclose
documentary
evidence & mark
it as Encl. 10

b [EPF Please enclose
documentary
evidence & mark
it as Encl. 11

c [ESIC Please enclose
documentary
evidence & mark
it as Encl. 12

d |Labour Identification Number Please enclose
documentary
evidence & mark
it as Encl. 13

e [Professional Tax Please enclose
documentary
evidence & mark
it as Encl. 14
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f |PAN (d)  FY 2021-22 Please enclose
(Copies of income-tax returns for last 3 documentary
years to be enclosed) (e)  FY2022-23 evidence & mark

(f) FY 2023-24 it as Encl. 15

13 |Whether registered with Labour Department Please enclose
under the Contract Labour (R&A), act, 1970 and documentary
contract Labour (Regulation & Abolition) Central evidence & mark
Rules, 1971, If yes, indicate the date of it as Encl. 16
registration. (A copy of Certificate / registration
is to be submitted)

14 |Whether involved in any litigation earlier Please enclose
with any organization? If so, please submit the documentary
details. evidence & mark

it as Encl. 17

15 |Any civil suits pending in any of the works|
executed? If so, furnish details.

16 |Any other information which the bidder feels
relevant.

17 Whether Tender documents duly signed and
stamped Attached. (please ensure to sign on
each page of the tender document)

18 Whether EMD for Rs 82,400/- paid andYes/No Please enclose
Proof/Slip of Statement for the payment of EMD documentary
enclosed. evidence & mark

it as Encl. 18

19 |At any point of time 02 Chef, 01 helper and 08 [Yes/No
persons for serving eatables shall be available
so as to manage the requirements of the Bank
at all times.

20 |Undertaking on the letter head of the Mark it as Encl.
agency/contractor as specified in Annex - VIII 19

Part — | — Technical Bid to be duly filled and to be uploaded while submitting the technical

bid.

The Bank reserves the right to call for proof / verification of any of the above-
mentioned particulars.

Date:

Place:

Signature of the contractor/firm
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sy v

Profile of the bidder — Experience - List of similar works being executed presently
by the Bidder

Sr. [Name & Address of the | Maximum |Value of the Duration of the
No. | organization for whom the | no. work executed | Contract  with
work is being executed, | Of persons ((in Rs) commencement
along with names  of catered on and expected date of
single day

contact persons and their completion

telephone nos.

Note: Copies of the work orders and client certificate as per Annexure VII should
be enclosed

(Signature and Name of the authorized person of the firm/bidder with office seal)
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Y -VI

Profile of the Bidder — Experience - List of similar works already
executed/completed by the Bidder during the last 5 years

Sr. | Name & Address of | Name/s of [Maximum no.Value of the |Duration of
No. | the organization for contact of vyork executedithe Contract
whom the work is | person/s and [persons (inRs)
being executed their catered on
telephone a single day
nos.

1

2

3

Note: Copies of the work orders and client certificate as per Annexure VIl should
be enclosed

(Signature and Name of the authorized person of the firm/bidder with office seal)
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Y - VIl

CLIENT’s CERTIFICATE REGARDING PERFORMANCE OF CONTRACTOR (to be
furnished in accordance with Annexure V/VI)

Name & address of the Client

Details of Works executed by M/s

No

Ser.

Description

To be Filled /approved by the Client

1

Name of work with brief
particulars

Agreement No. and date

Agreement amount

Date of commencement of
work

Stipulated date of
completion

Actual date of completion

Details of compensation
levied for deficiency in
service (indicate amount) if
any

Gross amount of the work
completed and paid

Name and address of the
authority under whom
works executed

10

Comments onthe
capabilities of
the Contractor

Outstanding/Very Good/
Good/Satisfactory/poor

(a)

Hygiene

(b)

Financial soundness
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(c) Quality of raw materials
used

(d) Mobilization of manpower

(e) General behaviour

Note: All columns should be filled in properly
Counter signed
Administrative Officer* with Office seal

*Officer of the rank of Senior Management level
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3EY -VIIl

Declaration
I/We solemnly hereby declare that:

(a) The firm/company is not involved in illegal activities or financial frauds. There are no
cases with the Police/ Court/ Regulatory authorities against the bidder.

(b) The firm/company has not been prosecuted or suffered any penalty for violation of any
statutory laws by any Authority.

(c)  The firm/company has not been suspended / delisted / blacklisted by any organization
including any Office of Reserve Bank of India, on any grounds.

(d) The firm/company has not rescinded/abandoned any contract awarded by any of his
clients before the expiry of prescribed period of contract. The firm/company shall give details of
all disputes it had with its clients and furnish the status thereof.

Signature and Name of the authorized person of the firm/bidder with office seal)
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Details of Bankers

Y - IX
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E-Tender for Providing Catering Services and Maintenance of Officers’ Lounge
and Dining Room (OLDR) & Staff Canteen at Reserve Bank of India, Lucknow

U1 II- fo=hg fos

E-TENDER FOR PROVIDING CATERING SERVICES AND MAINTENANCE OF

OLDR IN RESERVE BANK OF INDIA, LUCKNOW

S. Items Estimated Rates Estimated Rate Amount
No ] Consumption | per unit =
(as per (in Rupees) per month (tobe | (A)X(B)
Annexure 1) (These are only (However, the quic:ed
indicative)
Tenderer is free Sjgfa:?eej::; numgric
to quote o al) in
1" specific Rupees
competitive rates number)
as deemed fit) (B)
(A)
1 | Tea /Coffee / Green | 14/- 4,732 cups
tea /Lemon tea (150
ml) / Fresh lime water
/ Butter milk (200 ml)
to be served in cup &
saucer/glasses
procured & provided
by the Bank.
Note: only one rate to
be provided for all the
above mentioned
items.
2 | Tea /Coffee / Green | 9/- 13,375 cups

tea /Lemon tea (100
ml) / Fresh lime water
/ Butter milk (100 ml)
to be served in paper
cup procured Dby
contractor at his own
cost.

Note: only one rate to
be provided for all the
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above mentioned
items.
2 | Veg/Non-Veg. Lunch | 138/- 244 plates
3 | Special Lunch 374/- 128 plates
4 | VIP Awadhi Veg 374/- 20 plates
Lunch
5 | VIP Awadhi Non-Veg | 560/- 40 plates
Lunch
6 | Normal Tea/Biscuit 56/- 167 plates
7 | High Tea 124/- 146 plates

8 | For Filling and | 11,750/-
cleaning of
flask/glasses in the
cabins of Officers (As
specified in para 8 of
Section IV work
specification /Scope
of work)

TOTAL

Note: Indicative Menu and Quality for each item is provided in Annexure — |

DATE: SIGNATURE OF CONTRACTOR(S)
PLACE:

Note:

(1) The amount quoted in the bill shall be inclusive of all taxes as applicable to the service
provider such as local levies, works contract tax, etc. except GST and the contractor shall
pay the said taxes to the government. The contractor shall indicate the GST paid by
him/her separately in the bills submitted to the Bank for payment. As per Indian laws,
taxes as applicable, will be deducted at source and a certificate for the same will be issued
to the contractor.

(2) Amount quoted by the eligible vendors inclusive of all taxes/duties viz local levies,
works contract tax etc except GST will be considered for computing L-1 Value.
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(3) The Bank will not give any commitment on the tentative average monthly consumption
of items as mentioned above. Payment will be made on the basis of actual
consumption only.

(4) The evaluation criteria to be adopted for arriving at the lowest bidder (L1) in the Part-
Il (Financial Bid) is as stated under-

(a) An indicative menu for the items to be provided and the tentative average monthly
consumption of such items has been worked out by the Bank to guide the tenderers in
working out the costs involved. The same is mentioned above in Part- Il of the tender.
Any other incidental service required by the Bank and not covered in the contract will be
negotiated separately each time.

(b) Rates (B) quoted by tenderers for all the items may be multiplied with the tentative
average monthly consumption (A) of that item to form a Total (Tc). The Bidder whose
cumulative total (Tc) is the lowest will be considered the lowest bidder (L1) and awarded
with the contract.

Item Tentative average monthly Quoted Rate (B) Total (C)

consumption (A)

ltem — 1 A1 B1 C1=A1"B1

ltem — 2 A2 B2 C2 = A2*B2

ltem - n An Bn Cn = An*Bn

Cumulative Total (T) T=
C1+C2+....+Cn

Total Annual Charges = T*12

Bidders are advised to consider the tentative monthly consumption of the items, labour
cost and market rates while quoting the rates for the items in the Part-Il (Financial Bid).

Place: Signature and seal of the
Contractor
Date:
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3JIY X
4% TRE F1 | PROFORMA OF BANK GUARANTEE for PERFORMANCE

SECURITY DEPOSIT

(On Non-Judicial Stamp Paper of appropriate value purchasedinthe name oftheissuing bank)

Place :

Date :

The Regional Director
Reserve Bank of India,

8-9 Vipin Khand
Gomti Nagar

Lucknow

Dear Sir,

E-Tender for Providing Catering Services and Maintenance of Officers’ Lounge
and Dining Room (OLDR) & Staff Canteen at Reserve Bank of India, Lucknow

Bank Guarantee for PERFORMANCE SECURITY DEPOSIT

WHEREAS

Reserve Bank of India, having its Central Office at Shahid Bhagat Singh Road,
Mumbai, (hereinafter called “the RBI”) and having its Regional Office at 8-9 Vipin
Khand, Gomti Nagar, Lucknow has awarded the Contract for the captioned project
(hereinafter called the "Contract") to M/s (Name of the Contractor)
(hereinafter called " the said Contractor" which expression shall include its
successors and assigns).

AND Whereas the Contractor is bound by the said Contract to submit to RBI a
Performance Security for a total amount of 2. (Rupees
only) (Amount in figures and words)
for the due fulfilment by the said contractor of the terms and conditions contained
in the contract. We,___(Name of the Bank), (hereinafter called “the Bank”), at the
request of M/s , the contractor, do hereby undertake to pay to the
RBIl an amount notexceeding Rs as Performance
Guarantee for due fulfilment of the terms and conditions of the contract.
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NOW THIS GUARANTEE WITNESSETH

1. We__ (Name of the Bank) do hereby agree with and undertake to RBI, their
Successors, Assigns that in the event of the RBI coming to the conclusion that
the Contractor has not performed his obligations under the said conditions of the
contract or have committed a breach thereof, which conclusion shall be binding
on us as well as the said contractor; we shall on demand by the RBI, pay without
demur to the RBI, a sum of Rs. (Rupees

only) or any lower amount that may be demanded by the RBI. Our
guarantee shall be treated as equivalent to the Performance Guarantee Amount
for the due performance of the obligations of the Contractor under the said
Contract, provided, however, that our liability against such sum shall not exceed
the sum of Rs. (Rupees___only).

2. We also agree to undertake to and confirm that the sum not exceeding Rs.
(Rupees only) as aforesaid shall be paid by us without
any demur or protest, merely on demand from the RBI on receipt of a notice in
writing stating that the amount is due to them and we shall not ask for any further
proof or evidence and the notice from the RBI shall be conclusive and binding on
us and shall not be questioned by us in any respect or manner whatsoever. The
Bank shall pay to RBI any money so demanded notwithstanding any
dispute/disputes raised by the Contractor in any suit or proceedings pending
before any Court, Tribunal or Arbitrator/s relating thereto and the liability under
this guarantee shall be absolute and unequivocal. We undertake to pay the
amount claimed by the RBI within a period of one week from the date of receipt
of the notice as aforesaid.

3. We confirm that our obligation to the RBI under this guarantee shall be
independent of the agreement or agreements or other understandings between the
RBI and the Contractor.

4. This guarantee shall not be revoked by us without prior consent in writing of
the RBI.

We hereby further agree that —

(@) Any forbearance or commission on the part of the RBI in enforcing the
conditions of the said agreement or in compliance with any of the terms and
conditions stipulated in the said Contract and/or hereunder or granting of any time
or showing of any indulgence by the RBI to the Contractor or any other matters in
connection therewith shall not discharge us in any way and our obligation under
this guarantee. This guarantee shall be discharged only by the performance by
the Contractor of their obligations and in the event of their failure to do so, by
payment by us of the sum not exceeding Rs. (Rupees
only).

(b) Our liability under these presents shall not exceed the sum of Rs.

(Rupees only).
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(c) Our liability under this agreement shall not be affected by any infirmity or
irregularity on the part of our said constituents/clients or their obligations
thereunder or by dissolution or change in the constitution of our said constituents.

(d) This guarantee shall remain in force upto (60 days beyond the
Defect liability period) provided that if so desired by the RBI, this guarantee shall
be renewed for a further period as may be indicated by them on the same terms
and conditions as contained herein.

(e) Our liability under these presents will terminate unless these presents are
renewed as provided hereinabove on the or on the day when our said
constituents comply with their obligations, as to which a certificate in writing by the
RBI alone is the conclusive proof whichever date is later. Unless a claim or suit or
action is filed against us within or any extended period, all
the rights of the RBI against us under this guarantee shall be forfeited and we shall
be released and discharged from all our obligations and liabilities hereunder.

In witness whereof, I/We of the Bank have signed and sealed this guarantee on
the --------
-- day of ----------- (Month) (Year) being herewith duly authorized.

For and on behalf of (Name of the Bank)

Signature of authorized Bank

official Name:

Designation

Stamp/ Seal of the Bank

Signed, sealed and delivered for and on behalf of the Bank by the above named in
the presence of:

Witness 1

Signature

(NB: This guarantee will require stamp duty as applicable inthe state, where itis executed and
shallbe signedbythe officialwhose signature and authority shall be verified).
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